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BEFORE THE HON‟BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI 

MISCELLANEOUS APPLICATION NO. 46 OF 2O22  

IN  

ORIGINAL APPLICATION NO. 05 OF 2022 (PB) 

 

IN THE MATTER OF:  

In Re: News item published in The Indian Express dated 07.01.2022 titled 

“Gujarat: At least 06 dead, 20 sick after gas leak at industrial area in Surat” 

ALONGWITH: 

Brackish Water Research Centre                                                            ….Applicant                                                                    

Versus 

Gujarat State Pollution Control Board & Ors.                                    …Respondents     

 

OBJECTIONS BY M/S. CHEMIE ORGANIC CHEMICALS (I) PVT. LTD. 
TO THE COMMITTEE REPORT DATED 04.2022 AND THE 
ADDITIONAL REPORT DATED 04.06.2022 

 

MOST RESPECTFULLY SHOWETH: 

1. That this Hon‟ble Tribunal vide Order dated 18.01.2022 took suo moto 

cognizance of the media report published in the Indian Express dated 

07.01.2022 titled “Gujarat: At least 06 dead, 20 sick after gas leak at 

industrial area in Surat” and directed the constitution of a nine member 

Committee, to ascertain, inter alia, the sequence of events leading to the gas 

leak, the persons and authorities  responsible and submit the Action Taken 

Report within four months with the Registrar General.  

2. That around the same time, an Original Application No. 05/2022 was filed in 

the Western Bench of the Ld. Tribunal titled „Brackish Water Research 

Centre v. Gujarat Pollution Control Board & Others‟ alongwith IA No. 

08/2022 whereby the Original Applicant has held Hikal Ltd. liable for the 

gas leak in Surat.   
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3. That in pursuance of the Order dated 18.01.2022, the Joint Committee 

submitted its Report before the Hon‟ble Tribunal in April 2022 and an 

Additional Report on 04.06.2022 which were registered as a Miscellaneous 

Application No. 46 of 2022 in OA No. 05/2022.  

4. That on 23.09.2022, M.A. No. 46/2022 in OA No. 05/20211 (Principal 

Bench) (Joint Committee Report) and O.A. No. 05/2022 (Western Bench) 

tilted Brackish Research „Brackish Water Research Centre v. Gujarat 

Pollution Control Board & Others‟ , were tagged and heard together by this 

Hon‟ble Tribunal.  Upon consideration of the Report of the Joint Committee, 

this Hon‟ble Tribunal while recognising the liability of Hikal Ltd., directed 

Gujarat State Pollution Control Board to “put to notice other violators 

identified in the Report and enable them to file their response, if any”.  

5. That in pursuance of Order dated 23.09.2022,   the Gujarat Pollution Control 

Board had issued Notice on 11.10.2022 to the present Respondent No. 9, 

Chemie Organic Chemicals Ltd. (hereinafter referred to as the „answering 

Respondent‟), to submit their Response, if any, to the observations of the 

Joint Committee in Report dated April, 2022 and Additional Report dated 

04.06.2022.  

6. That in the meanwhile, the Hon‟ble Supreme Court vid order dated 

18.10.2022, ruled while staying the order of Bombay High Court dated 

21.09.2022 in case of „The National Green Tribunal & Anr. v. the Goa 

Foundation & Ors‟ [SLP No. 17931/2021] ,  that in case of Quorum 

available in the Western Bench, the matters should be herd by the same 

bench. The relevant portion of the Hon‟ble Supreme Court is extracted 

below:  

“However we clarify that since two members (one judicial and one expert 

member) are very much available for the Western Zone Bench, all matters 
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pertaining to Western Zone, Pune, including the matters arising out of the 

States of Maharashtra and Goa will be heard only by Pune Bench sitting at 

Pune”. 

A copy of the Order dated 18.10.2022 is annexed as Annexure R/1. 

7. Notwithstanding the above and for consideration of the matter by the 

appropriate Bench, the answering Respondent by way of the present 

Affidavit seeks to submit his response to the observations of the Joint 

Committee in their Report dated 15.04.2022 and Additional Report dated 

04.06.2022. That at the outset it is important to highlight that the answering 

Respondent is a law abiding entity and is operating its unit with all the 

requisite compliances.  

8. That however, the Report dated April 2022 of the Joint Committee has, 

albeit wrongly, included the name of the answering Respondent by stating 

that the answering Respondent was found breaching the norms. The Gujarat 

Pollution Control Board had also issued Closure Direction on 01.04.2022 

[date of the Outward], under Section 5 of the Environment Protection Act, 

1986 for the violation of Hazardous & Other Waste (Management and 

Transboundary) Movement Rules, 2016 and imposed an interim 

Environmental Damage Cost of fifty lakh rupees. It is humbly submitted that 

although the answering Respondent has paid the Environment Damage Cost 

of Rs. 50 lakhs, however, the same has been done in protest. That the unit of 

the answering Respondent has been operating and disposing of the 

hazardous waste in complete compliance of with the Hazardous & Other 

Waste (Management and Transboundary) Movement Rules, including the 

latest Rules framed in 2016  (hereinafter referred as the „Hazardous Waste 

Management Rules, 2016) and hence the Environment Damage Cost that 
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had been imposed and has now been submitted by the answering 

Respondent, is wrong, unjustified and without any basis in facts and law. 

9. That the answering Respondent seeks liberty of this Hon‟ble Tribunal to 

make certain Preliminary Submissions to the findings in the Joint Committee 

Report, which have wrongly insinuated the answering Respondent as a 

violator and without  due consideration of the sequence of events and 

compliances/permissions obtained by the answering Respondent for 

operation of its unit. That infact, the Joint Committee has not examined a 

single document of the answering Respondent and has wrongly dragged its 

name into the present litigation on the mere premise that on one occasion the 

answering Respondent had transported its hazardous waste through tanker 

services offered by Sangam Enviro Ltd., without verifying that Sangam 

Enviro Ltd. was engaged for transportation of waste by the answering 

Respondent‟s „End User‟, Dalmia Bharat Cement Ltd. and not the answering 

Respondent. Such blatant oversight by the Joint Committee has prejudiced 

the authorities against the answering Respondent leading to imposition of an 

unfair environmental damage cost of fifty lakh rupees alongwith closure of 

the unit of the answering Respondent and this Hon‟ble Tribunal may take 

strict note of the same.  

Preliminary Submissions  

I. The answering Respondent has been disposing of its hazardous waste 

in compliance with the Hazardous Waste Management Rules, 2016 

10.  That Chemie Organic Chemicals Pvt. Ltd. was established at Plot no. 

758 in Jhagadia District, Bharuch in Gujarat in April 1984. The 

License to Establish by Director of Industrial Safety and Health was 

granted on 25.03.1998.  
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11.  That thereafter the answering Respondent obtained Consent to 

Establish on 12.10.2004 and Consolidated Consent Authorisation 

under the Water (Prevention and Control of Pollution) Act, 1974 and 

Air (Prevention and Control of Pollution) Act, 1981 and Hazardous 

Wastes (Management and Handling) Rules, 1998 on 22.10.2004. That 

specifically with respect to the authorisation for hazardous waste, the 

answering Respondent was disposing the hazardous waste that was 

generated as per the conditions mentioned in the said Authorisation. 

12. That on 11.06.2010, the answering Respondent obtained the 

Environment Clearance under item no.  5(f) of EIA, 2006 for 

manufacturing new aniline based products. That the said EC has been 

further modified on 01.05.2017 for expansion of its unit. The same is 

available for the perusal of this Hon‟ble Tribunal, if required.  

13. That the CTE dated 12.10.2004 has been subsequently renewed on 

12.10.2011, 21.02.2014 and 28.12.2017. It is pertinent to highlight that 

as per the latest CTE dated 28.12.2017, the condition no. 2(a) required 

the answering Respondent to make all efforts for sending the 

hazardous waste generated by its unit to cement industry for co-

processing first and thereafter dispose of the same through other 

options. True Copy of the CTE dated 28.12.2017 is marked and 

annexed as Annexure R/2. 

14. That the answering Respondent has also ensured periodical renewal of 

the CCA on 21.09.2007, 17.05.2011, 17.09.2012, 21.02.2014, 

18.03.2016 and 16.04.2019. That as per the latest CCA dated 

16.04.2019, the answering Respondent was required to sell the Dilute 

Hydrochloric Acid and Dilute Sulphuric Acid to authorized end users 

in pursuance of a Memorandum of Understanding with them regarding 
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the same. The CCA in Condition No. 5(A), at item 3 also records that 

spent carbon generated by the unit is required to be sent to cement for 

co-processing. True Copy of the CCA dated 16.04.2019 is marked and 

annexed as Annexure R/3.  

15. That accordingly, in pursuance of the CTE dated 28.12.2017 and the 

CCA dated 16.04.2019, the answering Respondent has made 

arrangements with co-processing units authorised under the Hazardous 

Waste Management Rules, 2016, including Dalmia Bharat Cement 

Ltd. for collection and processing of the hazardous waste generated by 

the unit of the answering Respondent. The answering Respondent has 

also intimated the Board on numerous occasions regarding sending 

Dalmia Cement Industries Ltd. for co-processing of the hazardous 

waste generated in its unit. A Copy of the letter dated 20.01.2021 of 

the answering Respondent to the Gujarat Pollution Control Board is 

marked and annexed as Annexure R/4.  

16. That specifically with respect to its responsibilities under the 

Hazardous Waste Management Rules, 2016 and conditions in the CCA 

dated 16.04.2019 , the answering Respondent has been undertaking 

periodic compliance with the following requirements for safe 

transportation and disposal of its hazardous waste  –  

a) Record of the hazardous waste generated by the unit in Form 

3 and submitted Annual Returns to the State Pollution Control 

Board as per Rule 6(5) and Rule 20 of Hazardous Waste 

Management Rules, 2016. True copy of the latest Form 3 and 

Form 4 submitted vide letter dated 21.07.2022 to the State 

Pollution Control Board for the period April 2021 to March 

2022 is marked and annexed as ANNEXURE R/ 5; 
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b) Storage of the hazardous waste generated by the unit as per 

Rule 8 of the Hazardous Waste Management Rules, 2016 and 

conditions in the CCA dated 16.04.2019; 

c) Packaging and Labelling of the hazardous waste generated as 

per Form 8 of the Hazardous Waste Management Rules, 2016; 

d) Maintaining and submitting the Manifest (seven copies) as per 

Form 10 of the Hazardous Waste Management Rules, 2016 

for transportation of hazardous waste to the requisite disposal 

or processing facilities.  

17. That the unit has also been submitting its yearly Environment 

Statements as required to be submitted to GPCB under sub rule 14 of 

Environment (Protection) Rules, 1986 of the Environment (Protection) 

Act-1986. The same are available for scrutiny by this Hon‟ble 

Tribunal, if it so desires.  

18. That therefore, the answering Respondent has been in complete 

compliance of the management of its waste as per the Hazardous 

Waste Management Rules 2016 . That infact, the periodic renewal of 

the Authorisation under the Hazardous Waste Management Rules, 

2016 requires the State Pollution Control Board to ensure that there has 

been no violation of the conditions of the previous authorisation. It is 

humbly submitted that this  clearly establishes that the unit of the 

answering Respondent has ensured complete compliance with its 

responsibilities for management of hazardous waste under the 

Hazardous Waste Management Rules, 2016.  

II. The answering Respondent has been wrongly insinuated as a violator  

for the improper disposal of waste of a third party, Hikal Ltd. by 

Sangam Enviro Ltd. in Sachin GIDC area, Surat  
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19. That at the outset it is humbly submitted that the answering Respondent 

has been wrongly included in the present OA No. 05/2022 which 

pertained to improper disposal of hazardous waste of Hikal Ltd. by the 

tankers engaged by  Sangam Enviro Ltd. on 06.01.2022. 

20. That prior to the events of wrongful disposal of hazardous waste by 

Sangam Enviro Ltd. on 06.01.2022 in Surat, the answering Respondent 

had on 22.12.2021 given 27.260 MT of process and residue waste to Sri 

Sai Tanker (Vehicle No. GJ-06 -TT-8555) of Sangam Enviro Ltd. It is 

pertinent to highlight herein that the said Tanker was bound for the 

Odisha cement plant of Dalmia Bharat Cement Ltd.  

21. That however, the tanker which had illegally disposed of the hazardous 

waste at Surat in January, 2022 was undertaken by different tankers 

(Vehicle no. GJ-06-BT-6421 and GJ-06-BT-6221)  and did not include 

any hazardous waste from the unit of the answering Respondent. That 

this Hon‟ble Tribunal vide Order dated 18.01.2022 had enquired from 

the Ld. Joint Committee to inter alia  find out the industries whose 

hazardous waste was being transported by Sangam Enviro Ltd. 

However, the hazardous waste of the answering Respondent had already 

been disposed before the date of the unfortunate gas leak in Surat. Thus, 

no liability should have been imposed on the answering Respondent for 

the illegal disposal of the hazardous waste in Surat by the tankers owned 

by Sangam Enviro Ltd. and carrying the waste of Hikal Ltd. True copy 

of the Material Outward Register of the answering Respondent, 

recording the vehicle number of the tanker of Sangam Enviro Ltd. is 

marked and annexed as Annexure R/6.  

III. The answering Respondent cannot be held liable for the illegal 

activities of an independent transporter, Sangam Enviro Ltd. 
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engaged by its End User – Dalmia Bharat Cement Ltd., for 

transportation of hazardous waste 

22. That in pursuance of the Arrangement with Dalmia Cement Ltd., the 

answering Respondent had been sending them waste for co-processing 

in their cement plants. It is pertinent to highlight that  Dalmia Cement 

Bharat Ltd had authorised Sangam Enviro Pvt Ltd .  for collection, 

transportation of hazardous waste to the plants of by Dalmia Cement 

Bharat Ltd.  at Odisha, Karnataka and Bihar.  Copies of the letter of 

Authorization dated 24.05.2021 and 13.11.2021 of Dalmia Cement 

Bharat Ltd. which were shared by Dalmia with the answering 

Respondent is marked and  annexed as Annexure  R/7 (Colly) 

23. That in pursuance of the Authorization letter, a Memorandum of 

Understanding was also signed between Dalmia Cement Bharat Ltd and 

Sangam Enviro Pvt. Ltd., wherein it was agreed that Sangam Enviro 

Pvt. Ltd would supply hazardous waste from Gujarat to Dalmia Cement 

Bharat Ltd. True copy of the relevant extracts of the Memorandum of 

Understanding  dated 16.12.2021 between Sangam Enviro Ltd. and 

Dalmia Cement Bharat Ltd. is annexed herein as Annexure R/8.   

24. That accordingly, Dalmia Cement Bharat Ltd. would send tankers of 

Sangam Enviro Ltd. for collection of the hazardous waste from the unit 

of the answering Respondent among others to the cement processing 

plant of Dalmia Cement Bharat Ltd. It is important to emphasize that the 

answering Respondent had not engaged the services of Sangam Enviro 

Ltd. but was allowing them to pick up their hazardous waste due to the 

authorisation letters of Dalmia Cement Bharat Ltd.  

25. That further, it has been submitted in the Joint Report that the tanker 

(Vehicle No. GJ-06 -TT-8555) that was carrying hazardous waste from 
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the unit of the answering Respondent has illegally disposed of the said 

hazardous waste in Amla Khadi, Ankleshwar . It is humbly submitted 

that as per Rule 18(6) of the Hazardous Waste Management Rules, 

2016, the responsibility for safe transport of the hazardous material is 

with the one who arranges for the transport and has the necessary 

authorisation from the State Pollution Control Board. In the present 

scenario, the onus of ensuring safe transportation was on the receiver of 

the hazardous waste/the end-user, Dalmia Bharat Cement Ltd. Thus, the 

answering Respondent cannot be held liable for ensuring safe 

transportation of the hazardous waste since the transport was arranged 

by Dalmia Cement Ltd.  

26. That this has further been proved in Order dated 17.03.2022 of the 

Hon‟ble High Court of Gujarat in the case of „Mayank Jayantbhai Shah 

s/o Jayant Manharlal Shah vs  State of Gujarat‟, stating that it would be 

the responsibility of the transporter to take waste by-products to its 

destination. Further, the petitioner company or the petitioner himself 

cannot be held liable as he would have no knowledge of any misdeed of 

the transporter.  The liability would thus lie on the company who 

engages the transporter, and it is the duty of the transporter to see that 

the said waste product reaches plant or to its destination. The relevant 

excerpts of the Order dated 17.03.2022 is marked and annexed herein as 

Annexure R/9.  

27.  That further, the answering Respondent, in pursuance of its duty under 

Rule 19 of the Hazardous Waste Rules, 2016  ensured that before 

transportation of the hazardous waste, seven copies of the Manifest were 

prepared through the online Manifest system of the Gujarat Pollution 

Control Board. The Manifest recorded the details of the waste sent for 
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transportation, details of the transporter and the receiving unit‟s details. 

That as per the said Rule, Copy 6 of the Manifest is required to be sent 

by the Receiver to the Sender of the Waste. Dalmia Ltd. had shared their 

copy of the Manifest, with their original stamp, establishing that the 

hazardous waste sent by the answering Respondent was received by 

their unit in Odisha. The said Copies of the Manifest were also uploaded 

on the online portal of the Gujarat Pollution Control Board. True Copy 

of the Manifest with the stamp of Dalmia Cement Ltd. is marked and 

annexed as Annexure R/10.  

28. That infact, Sangam Enviro Ltd. had raised Tax Invoice No. 1141 on 

01.01.2022, much before the alleged Surat gas leak incident, for 

transportation of the hazardous waste from the unit of the answering 

Respondent to the cement processing plant of Dalmia Bharat Cement 

Ltd. True Copy of the tax invoice is marked and annexed herein as 

Annexure R/11.   

29. That subsequently, the incident of the gas leak occurred on 06.01.2022, 

allegedly due to improper disposal of the hazardous waste in Sachin 

GIDC area in Surat by another tanker of Sangam Enviro Ltd. carrying 

the hazardous waste from Hikal Ltd. It is only through the newspaper 

reports regarding the incident that the answering Respondent was made 

aware of the alleged illegal activities of Sangam Enviro Ltd.   

30.  That upon knowledge of the said alleged illegality, the answering 

Respondent had sent an email to Sangam Enviro Ltd. on 10.01.2022, 

terminating all agreements and contracts for transportation of the 

hazardous waste from the unit of the unit of the answering Respondent 

to Dalmia Cement Ltd. for abundant precaution. An email regarding the 

same was shared with Dalmia Bharat Cement Ltd. as well. True copy of 
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the emails dated 10.01.2022 and 25.01.2022 are marked and annexed as 

Annexure R/12 (Colly). 

31. That the answering Respondent also filed a complaint in the local police 

station, Jhagadia on 27.01.2022 against M/s Sangam Enviro Pvt. Ltd. 

for cheating them by raising an invoice despite failing to unload the 

tanker no. GJ-06-TT-8555 at OCL India Ltd. (Dalmia Cement Bharat 

Ltd.) . True Copy of the police complaint dated 27.01.2022 is marked 

and annexed Annexure R/13.  

32. That a police investigation was carried on, during which the Rubber 

Stamp of not only Dalmia Cement (Bharat) Ltd. but also of Satguru 

Transport was found in the house of one Nilesh Behera, Director of 

Sangam Enviro Pvt Ltd.  It is pertinent to note that the said rubber 

Stamp of Dalmia Cement (Bharat) Ltd. was used fraudulently  by M/s 

Sangam Enviro Pvt. Ltd. in Copy 6 of the Manifest to show that the 

tanker was received by Dalmia Cement Ltd. True copy of the Police 

Panchnama dated 05.02.2022 alongwith its translation is marked and 

annexed as Annexure R/14.  

33.  That despite ensuring compliance with the Hazardous Waste 

Management Rules, 2016 with respect to the responsibilities of the send 

of hazardous waste, the answering Respondent was arbitrarily labelled 

as a violator by the Joint Committee of Hazardous Waste Management 

Rules, 2016. The Gujarat Pollution Control Board had been 

continuously monitoring the unit of answering Respondent and on the 

basis of the same renewing its Consolidated Consent Authorisation. 

However, for reasons best known to them, they have held the answering 

Respondent liable for the wrongful disposal of hazardous waste by 
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Sangam Enviro Ltd. and had issued the closure directions on 04.2022 

alongwith an interim environment damage cost of rupees fifty lakhs.  

34.  That the answering Respondent subsequently submitted its detailed 

response to the Closure Directions on 11.04.2022 alongwith the RTGS 

slip of rupees fifty lakhs for the Environment Damage Cost. It is 

reiterated that the sum of rupees fifty lakhs has been paid in protest and 

was unfair, unreasonable as the answering Respondent cannot be held 

liable for the wrongful acts of a third party.   True Copy of the RGTS 

slip dated 05.04.2022 along with application for revocation of closure 

order dated 11.04.2022 is marked and annexed herein as Annexure 

R/15.  

35. That thereafter the Gujarat Pollution Control Board had undertaken an 

inspection of the unit of the answering Respondent and accordingly has 

now revoked the Closure Order on 16.07.2022. That the same 

substantiates the submissions of the answering Respondent that the 

hazardous waste from its unit was being disposed and transported in 

compliance with the Hazardous Waste Management Rules, 2016. 

However, due to the oversight of the Joint Committee, the answering 

Respondent has been dragged into the present litigation and has suffered 

a loss of approximately fifty five lakhs, apart from the loss suffered due 

to closure of its unit and involvement in the pending litigation and more 

importantly their reputation for which separate remedies are being 

worked out. The answering Respondent urges this Hon‟ble Tribunal to 

take strict note of the same. True Copy of the Revocation Order dated 

16.07.2022 is marked and annexed as Annexure R/16.  
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Para- Wise Reply on Merits  

1. Response to Para 27, Pg 43 of the Joint Committee Report dated 

15.04.2022– “Illegal Disposal of Chemical at Amla Khadi…one of the 

industries Chemie Organics was noticed committing violations”. 

It is humbly submitted that the answering Respondent cannot be held 

liable for the wrongful disposal of the hazardous waste collected on 

22.12.2022 by Sangam Enviro Ltd. from the unit of the answering 

Respondent, apart from three other industries. It is reiterated that the 

answering Respondent was allowing Sangam Enviro Ltd. to pick up 

waste from its unit in pursuance of the authorisation letters of Dalmia 

Cement Bharat Ltd.. It is reiterated that in pursuance of Rule 19 of the 

Hazardous Waste Management Rules, 2016, Dalmia Cement Bharat 

Ltd. was responsible for ensuring safe transportation of the hazardous 

waste. The Hon‟ble High Court of Gujarat in the case of „Mayank 

Jayantbhai Shah S/O Jayant Manharlal Shah v/s State of Gujarat‟ has 

also held that the Company cannot be held liable for the misdeeds of the 

transporter. The contents of para 12 to 14 may be read as a response to 

para 27 of the Joint Committee Report and are not being repeated for the 

sake of brevity. 

That further with respect to the inspection of the premises of the 

answering Respondent by the Gujarat Pollution Control Board , the 

answering Respondent had responded to each query in detail vide Reply 

letters dated 07.01.2022, 03.02.2022, 16.03.2022 and 06.05.2022. 

However, for reasons best known to the Gujarat Pollution Control 

Board, the answering Respondent was served with a Closure Order 

bearing Outward No.637392 dated  01.04.2022, without considering the 

replies and the evidence submitted in the abovementioned response 

161366



letters. The same has now been revoked by the Gujarat Pollution 

Control Board on 16.07.2022 on account of the inspection dated 

06.05.2022, submission of undertaking for compliance dated 

16.04.2022, submission of 50,00,000 as Environment Damage Cost and 

2,50,000 as Bank Guarantee by the answering Respondent.  It is 

reiterated that the answering Respondent was wrongly served with the 

Closure Order, imposing an environment damage cost of fifty lakh 

rupees, despite ensuring compliance with all its responsibilities under 

the Hazardous Waste Management Rules, 2016.  

2. Response to para 130,Pg 100 of the Joint Committee Report dated 

15.04.2022 stating that – “ Chemie Organic Chemical was found 

breaching the norm/conditions etc. hence interim environmental 

damages have been ordered to be paid in the sum of Rs.50 Lakhs. The 

order of closer is Annexed herewith Mark Annexure-28” 

It is humbly submitted that the Joint Committee has wrongly concluded 

that the answering Respondent has been violating norms/ conditions. 

Para 12 to 14 are being reiterated as a response to para 130 of the Joint 

Committee Report and are not being repeated for the sake of brevity.  

It is reiterated that the said Closure Order has been revoked by the 

Gujarat Pollution Control Board on 16.07.2022 on account of the 

inspection dated 06.05.2022, submission of undertaking for compliance 

dated 16.04.2022, submission of 50,00,000 as Environment Damage 

Cost and 2,50,000 as Bank Guarantee by the answering Respondent. 

3. That in the light of the abovementioned fact and position of law, it is 

humbly submitted that the answering Respondent has been wrongly 

insinuated as a violator by the Joint Committee for the wrongful actions 

of Sangam Enviro Ltd. due to the blatant oversight of the Committee 
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members, including the Regulatory Authorities in reviewing the 

authorisation letters and Memorandum of Understanding of Dalmia 

Cement Bharat Ltd. with Sangam Enviro Ltd. for transportation of 

hazardous waste. That the answering Respondent has been in constant 

communication with the Gujarat Pollution Control Board as is evident 

vide letter dated 20.12.2021 which establishes that the regulatory 

authorities were aware regarding the nature of engagement between the 

answering Respondent and Dalmia Cement Bharat Ltd. However, for 

reasons best known to them, an Environment Damage Cost of fifty 

lakhs was imposed by the Gujarat Pollution Control Board in its Closure 

Order bearing Outward No.637392 dated  01.04.2022. That although the 

EDC that was imposed is arbitrary and without any substantial basis in 

facts and law, the answering Respondent has paid the same to the 

Gujarat Pollution Control Board  an which may be kindly   directed to 

be returned, by this Hon‟ble Tribunal. In view of the same, nothing 

further remains and the present matter may be disposed of to the extent 

of the allegations of wrongful conduct made by the Joint Committee 

against the answering Respondent.  

Place: New Delhi  
Dated: 14.02.2023                                          FILED AND DRAWN BY: 

 
SANJAY UPADHYAY 

Advocate for the Respondent No. 9 
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ITEM NO.43               COURT NO.8               SECTION IX

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C)  No(s).  17931/2022

(Arising out of impugned final judgment and order dated  21-09-2022
in PILWP No. 4/2022 passed by the High Court Of Judicature At 
Bombay At Goa)

THE NATIONAL GREEN TRIBUNAL & ANR.                 Petitioner(s)

                                VERSUS

THE GOA FOUNDATION & ORS.                          Respondent(s)

(IA  No.152085/2022-EXEMPTION  FROM  FILING  C/C  OF  THE  IMPUGNED
JUDGMENT  and  IA  No.152086/2022-PERMISSION  TO  FILE  ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES,  IA  No.  152085/2022  -  EXEMPTION  FROM
FILING  C/C  OF  THE  IMPUGNED  JUDGMENT,  IA  No.  155828/2022  -
PERMISSION  TO  FILE  ADDITIONAL  DOCUMENTS/FACTS/ANNEXURES,  IA  No.
152086/2022  -  PERMISSION  TO  FILE  ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES)
 
Date : 18-10-2022 These matters were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE B.R. GAVAI
         HON'BLE MRS. JUSTICE B.V. NAGARATHNA

For Petitioner(s)
Mr. Dushyant Dave, Sr. Adv. 
Mr. Arvind P. Datar, Sr. Adv. 

                    Mr. Santosh Krishnan, AOR
                   
For Respondent(s)

Ms. Indira Jai Singh, Sr. Adv. 
Ms. Narma Alvares, Adv. 
Mr. Paras Nath Singh, Adv. 
Mr. Rohin Bhatt, Adv. 

                    Ms. Nupur Kumar, AOR
Mr. Om Dcosta, Adv. 

                    

          UPON hearing the counsel the Court made the following
                             O R D E R

Leave granted. 

By  way  of  ad-interim   order,  we  stay  the  directions
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2

mentioned in paragraph 56 of the impugned order.  

However, we clarify that since two Members (One Judicial

and one Expert Member) are very much available for  Western

Zone  Bench,  all  matters  pertaining  to  Western  Zone,  Pune,

including the matters arising out the States of Maharasthra

and Goa will be heard only by Pune Bench sitting at Pune. 

(DEEPAK SINGH)                                  (ANJU KAPOOR)
COURT MASTER (SH)                               COURT MASTER (NSH)
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010
Phone : (079)23222425

(o7e) 23232152
(a79) 23232156

wwv/.gpcb.gov. in

By R.P.A.D.

NO: GPCB/ANK/0CA- 16a{5)/tp-7so].a/ 4 e,l4 Xo

To,

\ -_)4/s. CHEMIE ORGANIC CHIMICALS (r] p. LTD.,
PLOT NO: 758,
GIDC ESTATE JHAGADIA,
DIST-B}IARUCH.

sUB: AmendmenL in conscnt to Estabrish [N0c) undcr section 25 oi water Acr 1974
and Section 21 olAit- Act 198.1.

REF: (1J your NOC applic:rrior No. 120S53 darcd 37/OS/201?.
(21 ccA No. AW _ 60005 dared 21/02/2014.
(3) CCA Amendment N o.757 46 dated 18 l03 /2076.

Sir,

lvithotrt Prcjlrdicc to Lhr llowers ol this IJoarr-l unclci-Lhe Watsr (l)rcvcntion altd Control
ol PollLrtion) Act-1,974, tho Air (t)revention and Control of pollution) Act-19u1 ar)d the
DltvironlnenL (Protcction.) Att-19U6 and u,ithout rcdLrcing your responsibilities undcr tlle sairl
Acls in:triy \/ay, lhi:r is i-O iillorrr) i/i)| Lltiit {his iloilil g.atIlts Con:jent to ijstablish (lJ{}C) Ibr
i;r'itlioscrl riraugcs iI .11i ,ii,iii jir'Liil irl.]l)t/iif LiviLit]s ut irL0,l. N0: 7S8, GIDC Ijij I,AI.[
jHAGAIDA, DIS'I': BHARUCTI ro rlranulacture the fbllowing proposcrl products..lhe validity ol
this order will be \p to 02/tO/ZOZ2.

The list of

Products - S

2:4 Di-Chloro Anilinc

2,4 Di Nitro Anilinc

Fax .

Website:

Conscnt to lstablish (NOq] - Amendment
CTE AMENDMENI'NO: CTE - 88611

AND/OR

or, 2-tl r z lzo l1

1,850

600

300

150

100

600

Meta Nitro Cilloro llelzcne
0rtho A n isidinc AND/OR

4ryplrr

Me-ta Di Ctrlo-ro Benzenc
N-lso I']ropvl l)ara Chlot'o Aniline
0rtho Chloro Aniline
0rtho Phenyicne Di Arninc
l)ara Phenvlcnc Di A rine - AND/OR
Met:r Phenvlenc Di Arnine

300

l

10_0
10 i)

q

0
E
4.0

7:

9,
z
1 0.

100

+o0

100 00
00

1
20rtho Nitro Aniline

Para Nitro Aniline

Clean C uia raT'G'lben G wla rat
ISO-9001-2008 & ISO-14001 - 2004 Certified Organisation

/,v

sed-pr-oducts to bq_llyn!&qqre_{shall be as follows:
Narnt'ot Proriut ts l- Crr.iry_iipryrf

,. ] Exisring fry.opqscrt Toral

Ortho Nitro Chloro Benzene AND/OR
Para Nitro Chloro Ilenzcnc

200

221372
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200

100

100 100

'200

ll:l' I0{lrl*-.50 -

1ll I'{r-a.2Para l)i-Chloro Ilcnzcne
19.

17. Mono Chloro Benzene

Qrtl:p-9rt!-o2 Qlriq q rl-qlzqnc

1l:5 (llrlolo Nit ir lJcl:,r,rro
.l:4 Di Chloro Nitro []cnzenc

2A. 2:4 Di 2:4 Nitro (lhloro Benzene
21. 2:6 1)iNitro Cltloro Ilenzcnc

50

NiI 3,050

NiI77 5

-t

.1i_-
,2

l'ri Chlor0 Ilenzene
I'elra Chlol o lJenzene
'l'ri (lhloro Nitro lJenzene
Nilro Benzcnc
Aluminum Chloride
Sodium Hypochiolitc
i)i (ll'i1il!,) itili!ti:
2:3 DCA / l:5 DCA / 3:4 DcA

2:4:5 Tri Chloro Anilinc:

Qllpro_lnltr{vleg Qnl1,a3_c_41 -_ __:S!al ly!t!e!E !Ie?!E lhemicals

100

5{lc

Nil

Nil
Nit

lqq
500

500
Nil 500
Nil 1.000

100

4.900

l't1c l1yclrqcltlo-ti. 4!Lq Qq,/,.)
(lalciLrrn (llrlorrdc

'2-b (.hiorosr,lphuii Ac 4...,UU

Tutal- I norganic C!gAi!41, tO,ZOO

2.5

Nit

27

2.5

Ortho / Para Nitro Phenol
Co-Products ol0r'thor/ l)ara Nitr!- AIrisole

2,4 Di Nitro Phenol
qo - !'jSqtfc!s_ q_L2.1 !_1 N itro Anisolc_)_ _

Dil. Sulfuric Acid 1,092 2,7 22
{i0fl 5,908

a.

b.

C.

SPEellle-eQI{DITIONS I -
All thc eiibrts shali bc Iiaile to send h.rzafdous waste to cer ert industry lbr (i)-
processing lirsl & there aftcr it shall bc disposed tllroLlgh othcr optioll.
LIuit slr:rli lbllor,v spcrrt soli,ent rnanagonrenL guidelire iian:cci by board.
Spent solvont gencrated during manufacturing shall be recovered by way o[ in housc
ilistillation in such a manler r,har. rccovetl sliall not bo less than 90 perccnt altd
recovr:red solvont sh;rll be rcLrscd in the llroccss within prertrisos.

OR
OR

27

Q1!!s!!]prqlle."_l!rlro 4irllitr,rt_ 4ryrySL
l']ara Chloro Ortho Nitro Aniline
4trlgls 1-44u" 4rqnql - 4l,JDlgB
4'Chloro 2-Amino Phenol

4 i)i Nitro Arisolc
2,4 Di Chloro Acetoohenone

ll{ },!9p
Nil ; 5,300
Nil 2,500
Nil 4,900

Co-Products

Page 2 of 9
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3.7

3.5

:J. a,

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-'10-A, Gandhinagar 382 010
Phone : (079) 23222425

(079) 23232152
Fax : (079)23232156

Website : wurw.gPcb.gov.in

).
k.
L

3.
:3.1

d. tlrit shall scll thcir-('o-llro(l Cts/ Ily product / IIrz:ir.rloLrs wastc to author.izt,rl
having llulc-9 perrnission afior making Motl.
tlnit shall comply with all the conditiols stipulated by SLiIAA in ordcr of Ilnvironment
Clearance obtaincrl vide lctter No. SllIAA/CtlJl IiC/s (p) /691/2017 daLc(t 01 /OS l2017 .

tJrilsh:rll irrrjLrrlcl)il. Il S0.r / l)il. llCL]s theil llazitrdous W:tstc.
Unjt shall subrnit MotJ donc with end uscr lor selling ot Djl. HzSOa / Dil. IlCl, & liule-9
permission.
L.lnit shail sLlbmit MoU done with end user for selling ol Acet jc Acid / Nitrosyl Sulphuric
Acid & Rulc-9 permission as lcquircd by tiC.
'l'he domestic wastewater generation shall not exceed 23 KL/day lbr proposed project
and it shall be treated in STP and reused for gardening within the premises.
tJnit shall provide hazardous waste storagc facility for proccss waste.
Unit shall scll their by- products to the industries having Rule-9 permlsslon.
Unit shail submit compliance ol solid fuel guideline.

CONDITION UNDER TITE WATER ACT:
'l'he condition No. ll.ll iur Watcr Consumption under Water Act ol the CCA oritcr No:
AWll-60005 issuecl vjdc lcttcr no. CPCB/ IJRCII/ CCA-764(4)/ tD-75074/205t47 dated
27 i02 /20 14 anc\ 1l rt hcr arncnded datcd 1tl/o:l/20'1 6 is amcndcd and shall norv l)c read
as under.
:tl Dorrrcsti(: 29 lil,/l)ay Uixisting 15 KLI) + Proposcd 14 Kt,l))
b) Indrrstrial: 1167 Kl.lDa1,(ljxisting 704 Kl,D + l,roposed 4(r3 Kt,DJ
.j Liat dcrrtg: 1{r ]il./1).t) i.iixisting I0 KLI) " Proposcd 30 Kl,l))
'I'otal: 1236 KL/Day !ixisLing 1142 I(l.D + ilroposcd 94 Kl.l))

'Ihe condition No. 3.1 & ll.2 for Wastewater Ceneration under Water Act ol the CCA
order No: AWH-60005 issued vide letter no. GPCB/ IIRCH/ C(.A-764(4)l lD-
150L4/205L4.7 dated 27/02/201-4. and further amended dated 18/03/201,6 is amended
and shail now be read as under.
aJ Domestic: 23 l{,/Day [tixisting 12 KLD + Proposed 11 I(LD]
bl Industrial: 16tJ KL./Day [Existin8 16 KLD + Proposed 152 KLD)
Total: 191 KLlDay (Existing 28 KLD + Proposed 163 KLDJ

Condensate water from process @ 41 KLD will be reused for boiler make up.
Boiler blow-down @ 22 KLD and Cooling blow-down @ 5 I(LD is reused for AP(IM and
same praclicc will be followed after proposed oxpansion.
'lotai clihrcirt BencraLod Iiorn plocess, APCM & Washing rvill be 200 KLD. I'reated
cffluent fiom til P (.r194 Kl,D will be reused lor Alrr-i:@ 21 KLD and dust suppression in
coal handling (]) 5 l(l,l). Ilc r:rining trcated clllucnt (q) 1(rti KLD will be disr:h;ri-gc into
tr,rrl,,tgt o.trr,l (l :rir: t,, '\'\tr,nlnl Jrr;rtsrd,.r I'itlr t '. l,t,Jjocl Ly N(: L
l)itlerence ol 6 Kl,l) is salt generated ironr Mlili. lt will be Lllsposed ol by iaiidiiiiing at
ISDIjl,i1, .

168 kLD treated ellluent shall be discharged ro New NCT JhaBdtlia pipeline ancl 23 KLI)
domestic sewage shall be disposed off through septic tank/soak pit systen as per
previous CCA conditions.
'1he quality of industrial effluent shall confbrm to the following standards [as per GPCI3

norms, whichcvcr is applicable)

3.2

3.3
3.4

Clea n G uia rEtrdleen G ula rat
ISO-9001-2008 & ISO-14001 - 2004 Certified Organisation

,/

\,
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U1x, 

4ermjlsible,atru, 1ir, -tttig.r_7iir",except lbr pH and Temperature) fr=. Oir,.t rrg"

Biological
270 C

Oire Gre;

0ftreated effluent

qrlrr

I Orl
Sliall not exceed mo.e Ein y C- aUoue ,n,fri",.,t ti

50
15

5

5

1

)

0.01
90 % Sulvival ol lish aller

Oxygen Demand, BOD:;, 100

Amntonical -l
'l0 L;rl l(jcldalrl
Nitrate Nitr
fluu lLle

2,.[.]
I;uir 15

Vaneriiu m

tlexavalenr Chroniir.i,n -
Lead

M efcu
Bio-assay tesl

96 hours in 100 % effluent.Colour & Odor AII eflorts shall be made to .in,oie Cotou. &
un our as far aslnsecticides Pestlcides Ab;-ent

3 9 The effluent confofming to the above standards sha, be discharged rnro onshofe elfluentconveying. over-ground pipeline for collection of feated effluent"frorn ,r"rt". i"arriiiri,'its .f JJragaciia industrial estates and conveyance oI the coliecteri 
"ffl;;;t ;;;;;Kantiyajal booster [Jhagadrya-ro_ Kanrry.tjal] t,urnprnj Sration, Village: Kantiyajat, Dist:Bharuch which shal be ultimaLery oisctrargea inro de"ep sea at a locition d";it;;iJ;;Nl0 i.e. Latirudc 21ztt )n..2" N t.ongilude Z1 *, ,tS" 1,..' 

-

3 10 unit shall be rccluircrl to make stolage lacilitjcs to store the cliluent Jbr at least 72 hoursby plovidirrg acid pr.oo[ bt.ick lincd impelvrous tlnksTtit_rpll tanks.

Trivalent Chromiurr

I)ail! 4 oi 9
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010
Phone : (079)23222425

(079) 23232152
Fax : (079)23232156

Website : www.gpcb.gov. in

3'11 tlnit sharl imprernent & Iblow communic:rtion plan so rhat respcctcd work can be donein ninimun.t rcsponsc [i]nc in case oI enl".g",,ci"s.

372 ilydraulic Load givc, ro mernbe' unit 01 NC'l' Jhagadia I)ipcrino project is ,on_lmrrsii:r-ahrr: i.t'. rnt'mlrcl unir c:lnnor scll ol rruy hydr-aLJic loarr ro/riorn r,ry,,,l,,,. *ii,No addition / arteration of the booked vorumc-shilr be .rone ,"vithout p".rir.io,-, oi ti .
Boa rd.

3 13 Ilydraulic load of unit sha, be as per record givcn by NCT to the GpcB as ont0/01/20t7.

3.L4 tJnit shali providc onlirre monitori.g sysrem rbr pH & r'oc wi[h ]-ccorder- & rrragneticllow meters Ibr flow measurement oitreated wastewatcr.

3 15 unit shall have only one authorized outlet over the ground with full access fro1.r outside
the premises, as per design approved by NCT jhagadia pipeline project authoriry.

'3.16 tJnit shail rnar<c lixcd arrangoment for discharge of thc cfflrrent [rom thcir l;inalcollcctior trnris to trlc ovcr-ground dr-airragc. nctivor.k or N(j.r. Jhaga.ria t,ipcli,,c. ttJts]rall-not keep any by-pass rire or system uil roor" o. flexibre pipc tin" to. ,iir.l,r.g;';i
rhc cfilucr* ir)ro ovcr'-g.oun.rdr,irag(,.ctworkoiN(iIovcrhcid,Ihagadial,ipcr)rcl

:l.l ," i\llgrrcri( Iro\v ,,rL'Lc|s shall bc irstauL'd rL trrc inrL.l & outrcr ol olfluent colccriontanks/ITp to mezrsure the quantity of elfluent ciischargecl ,nto tlr., o";,;;;;;;
drainage network of NC'l lhagadia lripeline.

3.1u unir shaii affix ofwatc'r rneters as per section 4. [1) orrhe water lr)revention and (]ontroi
of Pollutionl Cess Act - 19 77 lor the purpose ol.measuring ancl recording the q r"rtiiy "iwater consumed at such places as may be required, *ithin tS days"and i,,f."fiU"
presumed that thc quantity indicated by the meter has becn consumed by the Lrnir- untir
the contrary is proved.

31-9 unit sharr provide adequate / safe effluent sampring fhcirity for the effluent bcing storedjl rilar collection / discharge tank or E'r'p or being discharged irto NcL t'rrrcrai,I)ipeline_

3'2A tJnit shal puL ,p al rl)e ulrr:.rce a boarrl dispraying Lh" nr,,r" or u.ir, paflicur,fs 0[ thuproducts/ pfocess, rhe namc o1' propriero.Tpi rtn eri Tairictors of rhe unir, Nai' r;r;r;;;l)ipeline I']rojecr m.m bersh ip.n umber & dare or joining of NCT Iha8adia pipurir" r,.iiu.i
tlte electrjcity consunrer number as on tlte recoril of l)ZiVCL.

:l'27 tJnit shair have to ciisplay ou-rino data outsidc the main factory gate with r.cgard toand nature ofhazardous chemicais being handled in the plant, incLaing ,,r.,L *r,".and air emission a,d sorid hazardous waste generated withrn thc factory firemises. 
- ''-

3.22 tjnit shalleither stop or curtail its production activities ifthe effluent is not conlbfming
[o the stand:trds of NCTJhagaclia pipeline specilled by Cp(jt].

C lea n o uia rdff'd'r'een G uja rat
ISO-9001-2008 & ISO-1400'1 - 2004 Certified Organisation
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323 'l'he authorized rcpresentarive oiNCTIhagadia pipeline proioct shall have right ore.try at :lny rirrc Ibr the pLrrpose or inspection and monitoring thc eifluent
collection faciliries/L1'p (if rcquircdl olUnit.

3.24 Unit shall Irave to kecp accuraLc rccords of quallty & quantity of efTluent disclrarged to
NCl'Jhagadia Pipeline on day-to-day basis. Separate rogbook shal bc maintain;d for
recording the data & shall be made available lor iuspection as & when asked.

3.25 Unit shall keep accurate records of quantity of production ofeach product, quarrity of
w:rter consLrmption, quantity of elfluent generated and consumption o1 clcctricity
on dlly to d:r1' llasis rncl r-cclttit'ecl lo subnrit tlrc conpliori r-ccortl of caclt tnol)tll to
GP(llJ on or bclo|e iilih day crl the succeeding montll.

:1.26 ln casc ol incincraLors or Mlli, the flow me:lsLrring rieviccs lbl tr. othcr liqLror./ toxic
clllLrcnL/ Nori-bir-rdcgi;rrlable r:lllLrr:lt, iiglrt clicscl oil, liLrri;tce oil, etc. i.e. Irrcl used
Ior combLlstion, air used [or cornbustjon sha]l be separatcly provided. Incir)crator
temperature recording devices as well as gaseoLrs flow measuring devices lor scrubber
shali also be provided. 'lhcsc data of temperatLlrc & flow should be recordcd every
day & submitted to Gl,(lB on lnollthly basis.

3.27 Disposal systcm tbr storm water shall be provided separately. in no circutnstances
storm watcr shall be mixed with thc industrial cllluent.

3.28 Leachate frorn the hazardous solid waste, if any shall also be connected into a
collection Lanl( through leachate collection facilities and shall be treated aloI1g with
indLlstlial elfluent and lln:rl tr-cated e{flucnt shall be discharged ro the NC'l' Jhagadia
Pipeline.

3.29 ll thc NCl Jhagadia l)ilre1ine Pfojccl auLlrorily tenrinaLcs thc nrclrrbc|ship 01 l,ipelinc
Project, the N0'l'Jhagadia Pipeline Project member unit shall have to close down the
manulactlrrinB activitics/industri:ll operation oI thc proccss plant immediatcly until
the NCl jhagadia Pipciine l)roicct rtrembcrship is r-esunrecl.

:i.3(l lht' jlttvirLrnrtrcnlel lUir r)irgal))('rr t t)rrit/Ccll slrall lte sctr"rp lo onsL C ilnl)lemcn ta tion on
:lrti rrlonitorinS ol ct'lvi|ol)lncnL s:rleguarrls and otlloI condiliors stipulate(l by stilluLoly
authoritics.'l he Envi|orrmcntal Managcment Ccll / t.lnit shall directly report to thc Chief
Ilxecutive of the or€ianization and shall work as a focal. point for internalizing
environmental issued. 'l hesc Cells also coordinate the exelcise of environmental audit
and preparation of environmental statements.

3.31 'l'he Environmental audit shall be carryout yearly, il applicable. 'l'he envirorlmental
statements pertaining to the pl'evious year shall be submiLLi g ro this Statc lju.rrd latest
hy 30,r, September every year.

3.32 AdeqLratc planlatior shall l:e carried out aJl along the periphcry ol the indLtstrial
prenises in such a way that the density of plantation is at least 1000 trees per acre of
Iand and a green belt ol5 meters width is developed.

3.33 ln case of change ol owncrship/ management the name and address ol the new
ownership/ partner"s/ directors/ proprietor should immediately be intimate to the
lloard. Also any ch:Lrrgc in eqLriprnent or worl(iIg coltditjons as ntenlioncd in the
consents fbi rn/ ordcr-slrould immediateiy Lre illtimated to this Iloard.

I']aBe 6 ol9
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and/or revoke lllc conser)l and / or makc
sccrns Ilt in accorclance with provisions of

150 n)g/NM3
1OO PPM

5O PPM
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3.34

4.
4.r

'l'he Board rescrvos thc right to review
inodilications in tile conditions which il
Water Act-1.9 74.

CONDITIONS T'NDI]IT 1'!IIi AIR AC'I':
'I'he conditiorr No. 4.I Ior lruci (lolrsumption untler Air Act ol thc CCA order No: AWII-
60005 issued vide letler no. G]'CB/ l]RC]l/ (lCA-164(4)l lD-150141205147 dated
21,/0212014 and further amended dated 1B/03/2016 is amended aIrd shall norv bc read

as under.

Sr.
No.

Name of tuel Quantity
Existln& l..qp-o.t"{ l_- rutat

1 lmportcd Coal / Lignite 76.i1 l.PD I0:.t.2 '1',P l) llJ(l I PI)

2. l-urnace 0il 275 Lit/11r 27\ l,tt/Hr
3. HSI) 400 Lir/H r 150 Litltlr I 550 t.itlHr

4.2 . '[he condition No. 4.2 lor Flue gas stacks under Air Act of thc CCA order No: AWI I 60005
issued vide lctter no. GPCB/ IIRCII/ CC.A-1.64(4)/ lD-150L4/205147 dated 21/02/20).+
a

Stack
No.

l.

nd furthel rnrendccl datctl IB/03/2
I Stack atrrrcherl to Sracii

Ilcight
in Mcter

I

\t,',rrrr lilrlL r 'l 
'

(Cap. 14.5 'lPrl)

016 is amcnded :rnd sh|- nriFoitiiiiiN I
ControI Measurc

_(4PCryU _ l

Niulii (il,clolLr

ScparaLor with Ilag 
IIrilter I

2- Steam tsoiler
(Cap. 20 TPI lJ

35 Ulectro Static
Precipitator

lollowed by caustic
scrubber (in case ol'

t,ignite UseJ

3. Heater (attached
with CaClz Plantl

15 Bag rilter

4. I'hermic Fluid
Heater
fCao. l0 Lac kcal/hr-l

15

5.

-6"

i-

D. G. Set 12
(2 x 1Uou l(VA)
D. G. Set u
(Cap 509 ltv!_ _ j_
D. C. Sct {l

- 
--i-[42 s0() \!1^]--- .-. r l- 

- -= 

-l l

4.'-) 'l'he condition No. 4..3 lbr Process gas stacks under Air Act ol thc CCA order No: AWII-
60005 issued vide lctter no. GI'CB/ BRCH/ CCA 164(4)l lD-1507+ 120514.7 dated
2l/0'21201,4 and further amended dated 19q 03120L6 is amended and shail now be read

as under.

PM
S0z
N0,

Ctea n G uia raT't'iben Q ula rat
ISO-9001-2008 & ISO-14001 - 2004 Certifred Organisation
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4..4 'l he concertration of thc Iollowing parameters in the arnbient air within the pre,ises ofthc ind Llslqry shall nor rlxr!c!] thc linits specifiecl hereunder.

175 n rg/N1t4 r I

-l

Sr. No. Pilram{)tors

P;rrticul:rtc Mattcr
I)articulate Matte r

{tnqql 
-l _2t4qulx^ve

0xides oI SulohLrr

Q&4qs_p!l\rtrycsu

s.2

4.5

Annual arithmetic mean of minimum 104 measurements in a year at a particular
sitc takcn twice a wccl{ 24 hourly at unilirrm intervals.
24 hourly oi- 08 h0ur.ly or 01 hourly monitorcd valucs, as applicable, shall becomplied with gqo/o of the time in a year. Zo/o of the time, they may excecd thelimits^ but not on two consecutivc days of monitoring.

1\lj r.,asu|cs (,\1'(,iuJ 1o1 111!' louLrol 0r crlviro,,lr)criLill polrLrLror srrarl be provirled bc{orccommencirrg plod uct iorr.

coNDITIONS UNDIR IAZARDOUS & ur,rou *orTus (MANAGEMINT &1'RANSBOUNDARY MOVL'MEN'I') RULES, 2O 16
Unit shall cor,ply \^/ith pr.ovisiuns oJ llaz..rr-dous & OLhur. Wastcs [Manag.r,cnL &'l ransbounda ry Movemcntl Iluies-2016.
linit shall obLain authoriz;ltion under Ilazardous & Othcr.Wastc IManagc]nont &'l.ansboundary Movemen[J Ruies-2016 ior ircrease i, r]az:r.LloLrs-& otlr"r waste
q uantity / category.
Iinti.e qualrtity oI (1J AceLic Acid 120 Mr/Annur)) anrl (2J Nit'osyi Surphuric r\ciLi,21u0M'[/ Annlln] shall bc sord out to authorized Lrsers wrro'arc authorizer.t to rmoive thewaste stre:lln:ts a raw tnaterial as per the llaz:rralous and other_Wastes (Manalloment
:tttd 

-lr 
arslrotrndatl MovclnenLJ ltules, 201t -rlrtr obtrining prior pcrnissjorr from

cPCli/5-PCtJ.

Stacl(
No,

1.

Stzlcl( attached t()
Stack

Height in
Meter

Air Pollution
Control Measure

(APCM)
Parameter Permissib

limit

Chlorinator

1\lLr alor

20

n
Water Scrubber +
All<ali Scr.ubber
AlLrl;("",,1.x^,-

itcl T z0 ,sfllrw
Ql. - I eqtg/1!14
ll9r- .l zs l!e/\r!1-'
It(il i 20 lns/NM l

t-NO. i 25 rng/NM,
I ICI 1 20 rng/NM3

-i

2.

3.

4.

Reactor of MNCIJ

,{to,\q4Uctil

Ileactor ol MNCts
(lor Ploduct 7)

n",,J,r, ,,i

Water Scrubber *
. {l\alqscrLrbber

20 ] wrte. scrubtrei-
Alkali Scrubber +

I Acidic scrubber-r

PaBe 8 ot 9
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AII other Conditions of CCA order No: AWI-I-60005 issued vide ]etter no. GPCII/ BRCH/
ccA-L64t4) /ID-150L4 /205 ).4.7 dated.2L /021201.4 and further amended dated.18/03
/20L6 shall remain unchanged.

For and on behalfof
GUJARAT POLLUTION CONTROL BOARD

SR. ENVIRONMENT ENGINEER

Ctean o uia riT" E'ieen G uia rat
ISO-9001-2OOB & ISO-14001 - 2004 Certified Organisation
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ByR.P.A.D.
coNsotrDATED CoNSENTAND AUTHORIZATTON (CC &A)

CCA NO: AWH- 99736

or=l(10+1zoto

In exercise of the power conferred under Section-Z5 of the Water (Prevention and
Control of Pollution) Act-1,97 4, under Section-21 of the Air [Prevention and Control of Pollution)
Act-1981 and Authorization under rule 6[2) of the Hazardous & Other \A/astes [Managerrent
and Transboundary Movement) Rules-2016, framed under the E[P)Act-7986.

And whereas Board has received consolidated application dated L47403 and inward no.
28/L2/?OLB for the consolidated consent and authorization (CC & A) of this Board under the
provisions / rules of the aforesaid Acts, Consolidated Consent & Authorization is hereby granted
as under.

CONSOLIDATED CONSENT AND AUTHORISATION:
(Under the provisions / rules of the aforesaid Environmental Acts)

To-
v-rt1s.cHEMrE oRGANrc cHEMrcALs (r) pvr. LTD.,

PIOT NO:758,
GIDC ESTATE JHAGADIA,
DIST-BHARUCH.

7. Consent Order No.: AWH-99736 date of Issue26/O2/2O19.
2. The consent under Water Act-1,97 4 for conveying the industrial effluent discharge to the

onshore effluent conveying underground pipeline for collection of treated effluent from
member industrial units of fhagadia industrial estates and conveyance of the collected
effluent upto the Kantiyajal booster (Jhagadiya-to- Kantiyajal) Pumping Station, Village:
Kantiyajal, Dist: Bharuch, The consent under Air Act-1981 & Authorization under
Environment [Protection) Act, 1986 shall be valid up to t6/10/2O23 to cperate
industrial plant to manufacture following products:

Sr.
No.

Products
OuantiW tTlMonth)

Existing Proposed Total (after
exnnasion)

Synthetic Organic Chemicals
I 2:4 DI-Chloro Aniline 100 100

2
Ortho Nitro Chloro Benzene

AND/OR 1B50 1850
Para Nitro Chloro Benzene

3 Meta nitro chloro benzene 200 200

4 Ortho anisidine AND/OR
600 600

Para anisidine

5
Ortho nitro anisole AND/OR

600 600
Para nitro anisole

{

i

Clean G ujarafr#reen G uiarat
ISO-9001-2008 & ISO-14001 - 2004 Certiified Organisation
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6
0rtho toludine AND/OR

300 300Para toludine

7
N-ISO propyl para chloro

aniline 100 100

B Ortho Chloro Aniline 150 150

9

Ortho Phenylene Di amine
AND/OR

400 400Para Phenylene Di Amine
AND/OR

Meta Phenylene Di Amine
10 2,4 Di Nitro Aniline 100 100

LL
Ortho Nitro Aniline AND/OR

200 200Para Nitro Aniline

12
Ortho Chloro Para Nitro Aniline

AND/OR 200 200
Para Chloro Ortho Nitro Aniline

13
2-Chloro 4-Amino Phenol

AND/OR 100 100
Para Chloro Ortho Nitro Aniline

14 2,4 Di-Nitro Anisole 50 50
15 2,4 Di Chloro Acetophenone L00 100
L6 Mono Chloro Benzene

3050 3050t7 Para Di-Chloro Benzene
1B Ortho Di-Chloro Benzene
t9 2:4 Di Nitro Chloro Benzene

775 775
20 2:6Di Nitro Chloro Benzene
21 2:5 Chloro Nitro Benzene
22 3:4 Di Chloro Nitro Benzene
23 Tri Chloro Benzene 500 500
24 Tetra Chloro Behzene 200 200
25 Tri Chloro Nitro Benzene 500 500
26 Nitro Benzene 500 500
27 Aluminium Chloride 1000 1000
28 Sodium Hyoochlorite 100 100

29 Di Chloro Aniline
(2:3 DCA/2:5 DCA/3:4 DCA)

500 500

30 2:4:5 tri Chloro Aniline 100 100

3l Chloro Aniline (Meta CA/Para
CA')

300 300

Total-Synthetic Organic
Chemicals 7S2S 5050 L2575

Inorganic Chemicals

1
Ferrous Sulfate OR 4900 4900
Aluminium Sulfate 1400 1400

2
Pure Hydrochloric Acid [30%)

OR
530CI 5300

Page? ofL2
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Sector-10-A, Gandhinagar 382 010
Phone : (079) 23222425

(07e) 23232152
Fax : (079) 23232156
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3.
3.1

SPECIFIC CONDITIONS:-
a. Unit shall use fresh raw material only.
b. Unit shall not manufacture Meta Di Chloro Benzone without obtaining permission of

board.
c. Unit shall comply with all the conditions stipulated by SEIAA / MoEF in the order bf

Environment Clearance issued vide letter No.SEIAA/GUJ/EC/S(D/6gL/2077, dated:
01./0s/20L7

CONDITION UNDER THE WATER ACT:
The quantity of total fresh water consumption shall not exceed LO36 KL/Day as per
below break up as mentioned in form D submitted for consent application under the
Water Act- 1974 and 94 KLD waste water will be reused..

a) Industrial: 990KL/Day
b) Domestic: 29 KL/Day
C) Gardening :77 KL/Day

The quantity of total waste water generation shall not exceed 282 KL/Day as per below
break up as mentioned in form D submitted for consent application under the Water
Act- 7974.

a) Industrial: 259 KL/Day [191 to ETp + 68 to direct reuse)
b) Domestic: 23KL/Day

3.3 Mode of Disposal of waste water :

a) condensate water from process 41 KLD is reused for boiler make up.
bl Boiler blow down 22 KLD and cooling blow down 5 KLD is reused for APCM.
c) Total effluent generated from process, APCM & washing is 191 KLD. Treated effluent

from ETP 26 KLD is reused for APCE 27 KLD and dust suppression in coal handling 5
KLD. Remaining treated effluent 159 KLD is discharged into underground drainage

' system of Jhagadia Pipeline Project by NCT.
d) Difference of 6 KLD is salt generated from MEE. It is disposed of by land filling at TSDF

site.
e) Sewage shall be treated separately in Sewage Treatment Plant [STP) to conform the

following standards and treated sewage shall be utilized on land for irrigation /
plantation.

Sr. No. PARAMETERS PERMISSIBTE LIMIT
7 Biochemical Oxygen Demand, BODz,27o C 20 ms,/L
2 Total Suspended Solids ITSS] 30 me/L
3 Total Residual Chlorine Minimum 0.5 npm

Total 159 KLD treated effluent will be discharged NCT-Jpp pipeline.

C I ea n G uj arafrGreen . G ui a rat
ISO-9001-2008 & ISO-14001 - 2004 Certified Organisation

3.2

Calcium Chloride OR 2500 2500
Chlorosulphonic Acid 4900 4900

Total-inorqanic Chemicals 10200 10200
Co-products

1
Ortho/Para Nitro Phenol

[Co-Products of Ortho/Para
Nitro Anisolel

27 27

2 2,4Di Nitro Phenol 2,5 2.5

331383



3.4 The quality of industrial effluent shall conform to the following standards [as per GPCB

norms, whichever is aPPlicable)

Note' though norms for COD are not mentioned here but, COD shall be monitored. If the COD in

treated effluent exceeds 250 mg/\, the concerned industrial units discharging such effluent shall be

required to identify chemicals responsible for high COD in effluent. In case, these are found to be

toxic as defined under the Manufacture, Storage and Import of Hazard.ous Chemicals Rules, 1989, the

concerned industry shall install tertiary treatment system.

Parameters Max. permissible values (in
milligram/liter except for pH and

Temperature) for discharge of
treated effluent into IPP

oH 6.5-8.5

Biolosical Oxvqen Demand, BODz,27o C 100

Chemical Oxysen Demand (CODJ 250
Total Susnended Solids fTSSI 100

Temperature, o C Shall not exceed more than 50 C above
ambient water temperature

Oil & Grease 10

Ammonical -Nitrogen 50

Total Kieldahl Nitrogen ITKNI 50

Nitrate- Nitrogen 10

Flouride [F] 15

Sulnhides. as S
')

Phenolic compounds
fas CrHsOHj

5

Total Residual Chlorine 7

Zinc[Zn) 5

Iron fFeJ 3

Copper [Cu) 2

Trivalent Chromium 2

Mansanese [Mn) 2

Nickel [NiJ )
Arsenic [Asl 0.2

Cvanide ICNl 0.2

Vanedium 0.2

Lead fPbl 0.1

Hexavaient Chromium [Cr*6) 0.1

Selenium [Se) 0.05

Cadmium fCdl 0.05

Mercury [Hg) 0.01

Total chriimium fas CrJ 1

Bio-assay test 90 % Survival of fish after 96 hours in
100 o/o effluent.

Colour & 0dor All effiorts shall be made to remove
Colour & unpleasant odour as far as

nossible

Page 4 of 12
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3.5

3.7 Unit shall implement & follow communicition plan so that respected work can be done
in minimum response time in case of emergencies.

3'B Hydraulic Load given to member unit of NCT |hagadia Pipeline Project is non,
transferable i.e. member unit can not sell or buy hydraulic load to/from any other units.
No addition / alteration of the booked volume shall be done without permission of the
board.

3.9 Hydraulic load of unit shall be as per hydraulic load freezed as on LO/OL/yT.

3.10 Unit shall provide online monitoring system for pH, TOC and TKN with recorder &
magnetic flow meters for flow measurement of treated waste water.

3.17 Unit shall have only one authorized outlet over the ground with full access from outside
the premises, as per design approved by NCT fhagadia Pipeline Project authority.

3.72 In case of shut-down of plant for more than three (3) days for any reason, the NCT
Jhagadia Pipeline Project member shall intimate to NCT jhagadia Pipeline project
authority & GPCB well in advance for the better operation & management of pipeline.

3.13 Unit shall make fixed arrangement for discharge of the effluent from their Final
collection tanks to the underground drainage network of NCT Jhagadia Pipeline. Unit
shall not keep any by-pass line or system or loose or flexible pipe line for discharge of
the effluent into underground drainage network of NCT |hagadia Pipeline.

3.L4 Magnetic flow meters shall be installed at the inlet & outlet of effluent collection
tanks/ETP to measure the quantity of effluent discharged into the underground
drainage network of NCT Jhagadia Pipeline.

3.15 Unit shall affix of water meters as per Section 4 [1) of the water [Prevention and Control
of Polltition) Cess Act - 1977 for the purpose of measuring and recording the quantity of
water consumed at such places as may be required, within 15 days and it shall be
presumed that the quantity indicated by the meter has been consumed by the unit until
the contrary is proved.

3.76 Unit shall provide adequate / safe effluent sampling facility for the effluent being stored
in final collection / discharge tank of ETP or being discharged into NCT Jhagadia
Pipeline.

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010
Phone : (079) 23222425

(079) 23232152
Fax : (079) 23232156

Website : www.gpcb.gov.in

The effluent conforming to the above standards shall be discharged into onshore effluent
conveying underground pipeline for collection of treated effluent from member industrial
units of fhagadia industrial estates and conveyance of the collected effluent upto the
Kantiyajal booster [Jhagadiya-to- Kantiyajal) Pumping Station, Village: Kantiyajal, Dist:
Bharuch.

Unit shall be required to make storage facilities to store the effluent for at least 72 hours
by providing acid proof brick Iined impervious tanks/HDpE tanks.

3.6

C I ea n G uj arat^fuee n .G ui a rat
ISO-9001-2008 & ISO-14001 -2004 Certified Organisation
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3.77 Unit shall put up at the entrance a board displaying the name of unit, particulars of the
products/ process, the name of proprietor/partners /directors of the unit, NCT f hagadia
Pipeline Project membership number & date of joining of NCT Jhagadia Pipeline Project,
the electricity consumer number as on the record of DGVCL.

3.18 Unit shall have to display on-line data outside the main factory gate with regard to
and nature of hazardous chemicals being handled in the plant including waste water
and air emission and solid hazardous waste generated within the factory premises.

3.L9 Unit shall either stop or curtail its production activities if the effluent is not conforming
to the standards of NCT fhagadia Pipeline specified by GPCB.

3.20 The authorized representative of NCT |hagadia Pipeline Project shall have right of
entry at any time for the purpose of inspection and monitoring the effluent

. collection facilities/ETP [if required) of Unit.

3.21, Unit shall have to keep accurate records of quality & quantity of effluent discharged to
NCT fhagadia Pipeline on day-to-day basis. Separate logbook shall be maintained for
recording the data & shall be made available for inspection as & when asked.

3.22 Unit shall keep accurate records of quantity of production of each product quantity of
water consumption, quantity of effluent generated and consumption of electricity
on.day to day basis and required to submit the complied record of each month to
GPCB on or before fifth day of the succeeding month.

3.23 In case of incinerators or MEE, the flow measuring devices for mother liquor/ toxic
effluent/ Non-biodegradable effluent, light diesel oil, Furnace oil, etc. i.e. fuel used

for combustion, air used for combustion shall be separately provided. Incinerator
temperature recording devices as well as gaseous flow measuring devices for scrubber
shall also be provided. These data of temperature & flow should be recorded every
day & submitted to GPCB on monthly basis.

3.24 Disposal system for storm water shall be provided separately. In no circumstances

. 
storm water shall be mixed with the industrial effluent.

3.25 Leachate from the hazardous solid waste, if any shall also be connected into a

collection tank through leachate collection facilities and shall be treated along with
industrial effluent and final treated effluent shall be discharged to the NCT lhagadia
Pipeline.

3.26 If the NCT fhagadia Pipeline Project authority terminates the membership of Pipeline

Project, the NCT fhagadia Pipeline Project member unit shall have to close down the
manufacturing activities/industrial operation of the process plant immediately until
the NCT )hagadia Pipeline Project membership is resumed.

Page 6 of L2
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3.27

3.29

3.30

3'31 The Board reserves the right to review and/or revoke the consent and / or make
modifications in the conditions which it seems fit in accordance with provisions of
Water Act-1974.

CONDITIONS UNDER THE AIR ACT:
The following shall be used as fuel:

Sr.
No.

Name of fuel Quantitv
Existins Proposed Total

L. Imported coal/Limite 76.ATlD 103.2TtD 180 T/D
2. HSD 400lit/hr. 150lit/hr. 550lit/hr.
3. FO 275tit./d 275lit.td

4.1.7 The fl th h stack shall fo the follue n tnrough stacl( shall con rm to tne tollowins standards:

Stack
No.

Stack
attached

to
Capacity

Stack
Height

in
Meter
(From
G.L.)

Air
Pollution
Control

Measure,.
(APCM)

Parameter Permissible
limit

t. Steam
Boiler 14.5 TPH 35

Multi
cyclone

separator +

Bae filter
PM
so2
NOx

150 mglNMa
100 ppm
50 ppm

2.
Steam
Boiler 20 TPH 35

Electro
static

precipitator

C I ea n G uj arafr#reen " G uj a rat
ISO-9001-2008 & ISO-14001 -2004 Certified Organisation
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The Environmental Management Unit/Cell shall be setup to ensure implementation on
and monitoring of environment safeguards and other conditions stipulated by statutory
authorities. The Environmental Management Cell / Unit shall directly report to the Chief
Executive of the organization and shall work as a focal point for internalizing
environmental issued. These Cells also coordinate the exercise of environmental audit
and preparation of environmental statements.

The Environmental audit shall be carryout yearly, if applicable. The environmental
statements pertaining to the previous year shall be submitting to this State Board latest
by 3gtt September every year.

Adequate plantation shall be carried out all along the periphery of the industrial
premises in such a way that the density of plantation is at least 1000 trees per ac.e bf
land and a green belt of 5 meters width is developed.

In case of change of ownership/ management the name and address of the new
ownership/ partners/ directors/ proprietor should immediately be intimate to the
Board. Also any change in equipment or working conditions as mentioned in the
consents form/ order should immediately be intimated to this Board.

3.28

4.
4.7

371387
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4.2 The Process emission through various stacks/ vent of reactors, process, vessel shall
conform to the followins standards:

4.3 The concentration of the following parameters in the ambient air within the premises of
the unit shall not exceed the limits snecified hereunder

Annual arithmetic mean of minimum 104 measurements in a year at a particular
site taken twice a week Z4hourly at uniform intervals.

followed by
Caustic

scrubber
[in case of

Lisnite usel

J.

Heater
fattached
with Caclz

Dlant')

15 Bag filter

4. TFH
10lac

kcal/hr. 15

5.
D.G.Set
[2 nos.]

1000
KVA each

12

6. D.G.Set 5OO KVA B

7. D.G.Set 5OO KVA B

Stack
No.

Stack attached
to

Stack
Height in

Meter
(From
G.L.T

Air Pollution
Control

Measure
(APcM)

Parameter Permissible
Iimit

L. Chlorinator 20
Water scrubber

+ alkali
scrubber

HCL
CLz

20 mg/NM3
9 mglNM3

2. Nitrator 20 Alkali scrubber NOx 25 me/NM3

3.
Reactor of

MNCB (Product
3l

20
Water scrubber

+ alkali
scrubber

HCL 20 mglNM3

4.

Reactor of
Ammination

fProduct 11 to
13')

20 Water scrubber NH3 175 mglNMs

unrt snall not ex e llmlts s

Sr. No. Parameters Permissible Limit fmicroeram /ms)
Annual 24 Hours Averase

L. Particulate Matter (PMro ) 60 100
2. Particulate Matter [PMz.s ) 40 60
3. Oxides of Sulnhur [SO"l 50 BO

4. Oxides of Nitroeen fNO"l 40 BO

PageS of12
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24 hourly or 0B hourly or 01 hourly monitored values, as applicable, shall be
complied with 98% of the time in a year. 2o/o of the time, they may exceed the
Iimits but not on two consecutive days of monitoring.

Unit shall operate inclustrial plant / air pollution control equipment very efficiently and
continuously so that the gaseous emission always conforms to the standirds specified as
above.
The consent to operate the industrial plant shall lapse if at any time the parameters of
the gaseous emission are not within the tolerance limits specified as above.
Unit shall provide porthoies, ladder, platform etc at chimney(s) for monitoring the air
emissions and the same shall be open for inspection to/and for use of Board's staff. The
chimney[s) vents attached to various sources of emission shall be designed by number3
such as S-1, S-2, etc. and these shall be painted/ displayed to facilitate identification.
Unit shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standards in respect of noise
to less than 75 dB[a) during day time and 70 dB [A) during night time. Daytime is
reckoned in between 6a.m. andL0 p.m. and nighttime is reckoned between 10 p.m. and 6
a.m.

All efforts shall be made to control vOc emissions and odor problem, if any.

AUTHORISATION FOR THE MANAGEMENT & HANDLING OF HAZARDOUS WASTES
Form-2 (See rule 6(2)).
Number of authorization: AWH-99736 date of Issue 26/02/ZOL}.
M/s. CHEMIE ORGANIC CHEMICALS (D PVT. LTD is hereby granted an authorization
to operate facility for following hazardous wastes on the premises situated at PLOT
NO:758, GIDC ESTATE JHAGADIA, DIST: BHARUCH.

C t e a n G uj a rafu€zxae n' G ui a rat
ISO-9001-2008 & ISO-14001 -2004 Certified Organisation

4.4

4.5

4.6

4.7

5.1

5.2

A. Rece on ofHazardous & other wastes bv urrit:
Sr.
No.

Name of Waste Category
Number

Quantitv in Year Facility
Exi. Pro. Total

I ETP &MEE
sludge 35.3 180 MT L200

MT
1380
MT

Collection,
storage,

reception within
factory

premises,
Transportation,

Solidification
and final

disposal at
common TSDF of

BEIL.

2 Spent catalyst 35.2 t.44MT 2.76
MT 4.2MT

Collection,
storage,

Transportation
and disposal by

selling outto
reEistered

391389



recyclers oR
disposal at

common TSDF of
BEIL.

3 Spent carbon 35.3 72MT 72MT

Collection,
storage,

Transportation
and disposal at
GPCB approved

cnwl-r 0R
disposal by co-
processing at .

cement
manufacturers.

4 Inorganic
process waste 28.1 zLOO

MT
2208
MT

460A
MT

Collection,
storage,

Transportation
and disposal by
land filling at

BEIL, Bharuch.

5
Acetic acid

(3Oo/o)
1440
MT

L440
MT

Collection,
storage,

Transportation
and sell to

authorized end-
users.

6
Discarded

carbovs/Drums
33.1

6600
nos.

6600
nos.

L3200
nos.

Collection,
storage,

decontamination
and reuse/sell to

scraD vendor.
7

Discarded
Bags/liners 3000 kg 3000

kg
6000

kg

B Used/Spent Oil 5.1 18 KL 60 Kt 78KL

Collection,
storage,

transportation,
disposal by

selling out to
MoEF(CC)
approved

recycler/Reuse
within

premises/

I Dil. Sulturic
Acid 815 19S60 t3LO4 33664

Collection,
storage,

Transportation
and sell to

authgrized end-
users after,

Page 10 of12
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-

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010

l

ffi\u
GPCB

Phone :

Fax :

Website :

(07e) 23222425
(079) 232321s2
(07e) 23232156

vl,/ww.gpcb.gov. in

5.3

5.4
5.5

The authorization is granted to operate a facility as above.
The authorization shall be in force for a period up to 16/10 /2023.
The authorization is subject to the conditions stated below and such other conditions as
may be specified in the rules from time to time under the Environment [Protection) Act-
1986.

TERMS AND CONDITIONS OF AUTHORISATION:
The authorised person shall comply with the provisions of the Environment (Protection)
Act,1986, and the rules made there under.
The authorisation or its renewal shall be produced for inspection at the request of an
officer authorised by the Gujarat Pollution Control Board.
The person authorised shall not ren! lend, sell, transfer or otherwise transport the
hazardous and other wastes except what is permitted through this authorisation.
Any unauthorised change in personnel, equipmeht or working conditions as mentioned
in the application by the person authoriseC shall constitute a breach of his authorisation.
The person authorised shall implement Emergency Response Procedure IERpJ for
which this authorisation is being granted considering all site gpecific possible scenarios
such as spillages, Ieakages, fire etc. and their possible impacts and also carry out mock
drill in this regard at regular interval of time;
The person authorised shall comply with the provisions outlined in the Central pollution
Control Board guidelines on "lmplementing Liabilities for Environmental Damages due
to Handling and Disposal of Hazardous Waste and Penalty"
It is the duty of the authorised person to take prior permission of the Gujarat Pollution
Control Board to close down the facility.
The imported hazardous and other wastes shall be fully insured for transit as well as for
any accidental occurrence and its clean-up operation. 

:

The record of consumption and fate of the imported hazardous and other wastes shall
be maintained.

Cl ean G ujaraG#raag G uj arat
ISO-9001-2008 & ISO-14001 - 2004 Certified Organisation

6.
6.7

6.2

6.3

6.4

6.5

6.6

6.7

6.8

makingMoU
who is having

Rule-9
permission.

10
Dil.

Hydrochloric
Acid

815 63600 LBA4 65484

Collection,
storage,

Transportation
and sell to

authorized end-
. usersafter
makingMoU

who is having
Rule-9

permission or
captive

consumDtion.

6.9

411391



6.10 The hazardous and other waste which gets generated during recycling or reuse or
recovery or pre-processing or utilisation of imported hazardous or other wastes shall be
treated and disposed ofas per specific conditions ofauthorisation.

6.L7 The importer or exporter shall bear the cost of import or export and mitigation of
damaggs i[, any.

6.LZ An application for the renewal of an authorisation shall be made as laid down under
Hazardous & Other Wastes (Management and Transboundary Movement) Rules-2016.

6.13 Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board from time
to time.

6.14 Annual return shall be filed byfune 30m for the period ensuring 31"t March of the year.
6.15 Unit shall have to display the relevant information with regard to hazardous waste as

indicated in the Court's order in W.P. No. 657 of 1995 dated 14tn October 2003.

Foi and on behalfof
GUJARAT POLLUTTON CONTROL BOARD

WS*"
(A:V.SHAH)

SR. ENVIRONMENT ENGINEER

Page 12 ofI.? "
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CHEMIEORGANIC 
Chemicals (India) Pvt. Ltd. 

Hemu Plaza, Station Road 
Vile Parle (West) 
Mumbai-400 056 (INDIA) 
Phone 91-22-4255 1234 

CHEMIE 

BUREAU VERITAS Certfit&on 91-22-2611-4891 
91-22-2611 3076 Fax 

e-mail info@chemieorganic.com 
website www.chemieorganic com 

CIN U24117MH1995PTC091498 

Dt.:20.01.2021 Ref.No. 001/20-21/20.01.2021 

To, 
Gujarat Pollution Control Board (GPCB), 

Pary avaran Bhavan, Gandhinagar Ho, 
Gandhinag-Gujarat 382010 
(Near Sector 10/A) 

Sub.: Intimation letter for trans-boundary movement of Hazardous waste M/s CHEMIEORGANIC CHEMICALS 

0) PVT. LTD. PLOT NO.758/B, G.I.D.C. ESTATEJHAGADIA, DIST:BHARUCH 393110 Dist.: Bharuch, Gujarat 
1o NUVOCo VISTAS CORPORATION LTD. Sonadih Cement Plant. Baloda Bazar. Chattispgarh State, for 
co-processing as per Hazardous and Other waste (Management & Trans-boundary Movement) Rules, 2016 & 

2017 

Ref. 1. Gujarat State Pollution Control Board authorization for Hazardous waste co-processing. CCA Order 
No: AWH-99736. Issued vide letter no. GPCB/ANK/CCA-164(8) ID-15014/502471, dated 16/10/2023 

Ref. 2. Nuvoco Vistas Corporation Ltd., Sonadih Cement Plant, Village Raseda. Dist: Baloda-Bazar 
Bhatapara. Chhattisgarh. authorization no. 396/HO/HSMD/CEB/Atal Nagar, Raipur, dtd. 02.12.2019 valid for 

five years. 

Dear Sir 

With reference to the letter (Ref.1) above, GPCB has issued authorization for co-processing of our Hazardous 
waste in Cement kiln (Schedule-1, category of waste 28.1), we had done agreement with Sangam Enviro Pvt 
Ltd. For transportation of our Hazardous waste to Nuvoco Vistas Corporation Ltd.. Sonadih Cement Plant. 

Baloda Bazar. Chlhattisgarh for co-processing in Environment friendly way. 

In view of the above & CECB authorization to Nuvoco Vista_ Corporation Ltd. Sonadih Cenment Plant for co 
processing of hazardous waste in their cement kiln, CECB authorization no. 396/HO/HSMD CEB Atal Nagar, 

Raipur. we would like to start dispateh for co-processing of above our hazardous waste to Nuvoco Vistas 
Corporation Ltd., through hazardous waste authorized vehicle by M/s Sangam Enviro Pvt Ltd. 

The letter is for your kind information, as per rule 18(5) of Hazardous and Other Waste (Management & Trans 
boundary Movement) Rules 2016. 

We assure to follow the manifest system, as specified in the rule. 

Yours sincerely, 
CHEMIEORGANIC CIMMICALS )PVT. LTD. 

RECEIVED 

Gujarat Pellutia Cuntrol Board 

B.0. Ankleshwar 

BHaRUCH ) Date 
Authorized Signatory 
CC to R0, GPCB, Ankleshwar & Gandhinagar. 
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CHEMIEORGANIC 
Chemicals (India) Pvt. Ltd. 

Hemu Plaza, Station Road 
Vile Parle (West) CHEMIE Mumbai- 400 056 (1INDIA) 
Phone 91-22-4255 1234 

91-22-2611-4891 
91-22-2611 3076 
info@chemieorganic com 

website www.chemieorganic comn 
CIN U24117MH1995PTC091498 

UREAU VERITAS Cernhe ar n 

Fax 
e-mail 

Dt.: 20.01.2021 Ref.No. 001/20-21/20.01.2021 
To. 
Gujarat Pollution Control Board (GPCB), 
Paryavaran Bhavan, Gandhinagar Ho, 
Gandhinag-Gujarat 382010 
(Near Sector 10/A) 

Sub.: Intimation letter for trans-boundary movement of Hazardous waste from M/s CHEMIEORGANIC 
CHEMICALS () PVT. LTD. PLOT NO.758/B, G.I.D.C. ESTATEJHAGADIA, DIST:BHARUCH-393110 Dist. Bharuch, 
Gujarat to M/S J.K. Cement Works., M/s J.K.Cement Works ,Kailash Nagar, Nimbahera 
Tehsil:Nimbahera District: Chittorgarh & M/s J.K Cement Works, Mangrol, CIO J.K. Cement 
Works, Kailash Nagar, Nimbahera, Tehsil:Nimbahera, Distriet: Chittorgarh. Rajasthan State, for co-
processing as per Hazardous and Other waste (Management & Trans-boundary Movement) Rules, 2016 & 

2017 

Ref. 1. Gujarat State Pollution Control Board authorization for Hazardous waste co-processing. CCA Order 

No.: AWH-99736. Issued vide letter no. GPCB/ANK/CCA-164(8) ID-15014/502471. dated 16/10/2023 

Ref. 2. 1K.Cement Works, Nimbahera & JK Cement Works, Mangrol. State: Rajasthan. Number of 

authorization RPCB/HWM/2018-2019/HSW/HSW/87. & RPCB/HWM/2018-2019/HSW/HSW/88. 

Dear Sir, 

With reference to the letter (Ref.1) above, GPCB has issued authorization for co-processing of our Hazardous 

waste in Cement kiln (Schedule-1, category of waste 28. ), we had done agreement with Sangam Enviro Pvt 

Ltd. For transportation of our Hazardous waste to J.K Cement Works, Mangrol & Nimbahera, Rajasthan for 

co-processing in Environment friendly way. 

In view of the above & RPCB authorization to J.K Cement Works, Mangrol & Nimbahera Cement Plant for co-

processing of hazardous waste in their cement kiln. RPCB authorization no. RPCB/HWM/2018- 
2019/HSW/HSW/87. & RPCB/HWM/2018-20197HSW7HSW788, we would Tike to start dispatch for 
co-processing of above our hazardous waste to J.K Cement Works, Mangrol & Nimbahera.. through hazardous 

waste authorized vehicle by M/s Sangam Enviro Pvt Ltd. 

The letter is for your kind information. as per rule 18(5) of Hazardous and Other Waste (Management & Trans- 

boundary Movement) Rules 2016. 

We assure to follow the manifest system, as specilied in the rule. 

Thanking you, 

Yours sincerely, 
CHEMIEORGANICCHEMICALS ()PVT. LTD. 

RECEVED 
Gujarat Polution buntrat Board 

R.0. Ank/eshvwar DIST) 
Authorized Signatory 
CC to RO. GPCB, Ankleshwar & Gandhinaga 

RUCH 393 110. Date-2ala 
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      Dated 05/02/2022 Start at 11/45 hrs. 

Panchnama 

 

           S.No.  Name                          Gender      Age       Business          Resident  

(1) Zilal Mahemood Bobat                      38    Business   House No 112 Masjid Mahallo                                      

                                                                                          Motived Village Katargam Surat. 

 

(2) Dineshbhai Jagdishbhai Gorkha      22                       Flate No.104 Sai Avanu Appart,  

                                                                                          Masjid Mahal Motived Village              

                                                                                          Katargam Surat. 

On being called by the police of Surat City S.O.G. at 8th Sagarampura SOG field office, we 

above mentioned named witnesses were appeared here.   

 

           Here sir, you identified yourself as R.S. Suvera Police Inspector S.O.G., Surat city 

informed us (witnesses) about Sachin GIDC Post FIR. No. 11210002220285/2022 E.P.Co. 

According to Section 277,336,337,342,465,467,468,471,284,120(B), 34 and Section 15 of 

the Environment Protection Act. The accused in your custody has kept the Rubber Stamp 

of Satguru Transport and Dalmia Cement (Bharat) Ltd. Rajgangpur, in his house, which was 

used in the manifest of the tanker filled with hazardous waste. The accused wants to show 

these stamps which are in his custody, so that we understand to write the Panchnama 

(witness report) together as a Panch (witness), so we have given our consent to do so at 

our own desire to write same. 

             Here in your presence under your custody of the police, when asking the name of 

the accused face to face, he said his name as Nilesh Pitambar Bahera age 28 lived at 

House No. 216, Gujarat Housing Board, Jalaram Nagar, Ganeshpura, Amroli, Surat & 

Originally Residency at Village Kalyani Dist.Baleswar (Orissa). After that, the said accused 

stating the fact that he keeps the rubber stamps of Satguru Transport and Dalmia Cement 

(Bharat) Ltd. Rajgangpur which were used in the manifest of the tanker loaded with 

hazardous waste.  in his house. He says that he wants to show these stamps. So we 

Pancho (witnesses) and you sir, along with the accused Nilesh Pitambar Bahera under 

proper police monitoring we left in Government Vehicle No. GJ-05-GV 1109 towards the 

place as shown by the accused. 

        From there, according to the statement of the accused Nilesh Pitambar Behra, he left 

the SOG field office by driving the vehicle at Vijayvallabh Chowk, Majuragate four roads 

781428



and turned left to Udhana four roads over bridge, Ring Road over bridge, Delhigate over 

bridge, Gotalawadi circle and turned right. From Kiran Hospital, turn right from 

Naginawadi Circle, turn left to Kacha Nagar, Gajera Circle, Amroli Old Zakat Naka, Tapi 

Over Bridge, Amroli Four Roads, get off the over bridge, near Amroli Old Police Station, 

near the lane of Prabhu Egg Center. near house no. 216 next to common plot in 

Ganeshpura society, Jalaram Nagar Ganeshpura & at the request of accused Nilesh 

Pitambar Behra, we stopped the vehicle and all the men including the pancho (witness) 

got down and kept the accused Nilesh Pitambar Behra under proper monitoring. The 

house no. 216 facing the east direction of the house is as per ground floor, first floor, 

second floor as identified. In that house as shown by the accused Nilesh Pitambar Behra, 

the entrance door of the room leading to the first floor from the staircase is open and 

there is a person present in the room to whom you (Suvera) introduced yourself and us 

and made them aware of the fact.  On asking the name of the person present, he named 

himself as Pitambar Vanmali Behera, age 57 lived in House No. 216, Gujarat Housing 

Board Jalaram Nagar, Ganeshpura, Amroli Surat originally resided in village Kalyani District 

Baleshwar (Orissa). After which the accused Nilesh Pitambar Behra, who is not under 

monitoring, was accompanied to the room. In that house there is a drawing room in which 

at north direction a TV has kept. Also there is a kitchen in front of the first hall on the 

south facing wall. Opposite to it is a bed-room on the north side which is said to be used 

by Nilesh Pitambar Behra himself. The room in question is about 11 X 9 feet (Length X 

Width) in which there is an attached Toilet-bathroom on the west wall. Also in the bed 

room there is an iron cupboard on the south wall. The cupboard which was opened by 

Nilesh Pitambar Behra under monitoring of us in which contained different rubber stamps 

(No. 05). Which are identified as follows. 

  

(1) A Stamp with a white color cap and a pink color handle with a rubber stamp written 

SATGURU TRANSPORT in English on the lower side. 

(2) A Stamp with white color cap and pink color handle with a rubber stamp written 

DALMIA CEMENT (BHARAT) LTD, RAJGANGPUR in English on the lower side. 

(3) A Stamp with white color cap and blue color handle with SANGAM ENVIRO PVT. LTD. 

Written is a rubber stamp. 

(4) A Stamp with white color cap and blue color handle with FOR, SANGAM ENVIRO PVT. 

LTD - DIRECTOR written rubber stamp. 

(5) A Stamp with white color cap and blue color handle with SANGAM ENVIRO PVT. LTD 

CORPORATE OFFICE : OFFICE NO 424 FOURTH FLOOR, SHILPI SQUARE,OPP NAGORI 

DAIRY, DAHEJ BY PASS ROAD, BHARUCH – 392 001 (GUJARAT) 

791429



  

      Then the accused Nilesh Pitambar Behra, who is under monitoring of police, tells us 

that we use the stamps bearing the above serial number (1) and (2) to stamp on the 

MANIFEST and stamps bearing the serial number (2) and (3) also for the same. All these 

stamps are made by the partner of the Sangam Enviro Pvt. Mr. Maitreya Sanmukhbhai 

Vairagi, Residing at House No. 85, Muktanand Society, Behind G.N.F.C Colony Bharuch 

from some unidentified place. This fact has told us (Witness) in person. 

     So, all these stamps which found above put in five different transparent plastic boxes 

and mark all the boxes with the signatures of Sir (Suvera) and Amo Pancho (Witness) with 

S.O.G. Surat city Seal with mark in Gujarati on all those boxes as “Mark F-1”, “Mark F-2”, 

“Mark F-3”, “Mark F-4”, “Mark F-5” respectively. All these Marked boxes valued at Rs.00/- 

& handed over these seized boxes for further investigation purposes. 

     

          After that, the first floor of the building, the second floor and all the premises 

including balcony were thoroughly investigated. No criminal object was found during the 

investigation.  You (Mr.Suvera) did commit any act of vandalism or any act against 

religion. This place is at Latitude 21.24504 and LONG. is of 72.84979.     

        The police wrote the above panchnama (witness Report) on their laptop using the 

electric power at site & took the print out with a printer, read it to us and explained to us 

that it is correct and true as written, so the below (witness) panchos have been signed by 

us in person. 

Dated 05/02/2022 at 13/00 hrs 

 

             (RS Suvera) 

Inspector of Police 
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GPCB ID: 15014 Unit: Ankleshwar 

 

 

16th April, 2022 

To, 
Gujarat Pollution Control Board 
Sector – 10 A,  
Paryavaran Bhavan,  
Gandhinagar – 382 010. 

Kind Attn. : Mr. A. V. Shah (Member Secretary) 

Subject : Reply to the Closure Order under Section 5 of the EP Act 1986 

and request to revoke the closure order. 

Reference : 1 Your Letter No: GPCB/ANK/ CCA-164(10)/ID-15014/637392 
dated 01/04/2022  

2 Our earlier letters dated 12/01/2022, 15/02/2022 and 
22/03/2022 

Respected sir, 

We are in receipt of the above referred letter dated 01/04/2022 for closure of our unit. 

In this regard; here we are submitting following point wise clarifications and details for 

your kind perusal and necessary action. 
Sr. 
No. Reason of Closure Compliance / Clarification 

1. Unit has changed process route of 
MCA (Meta Chloro Aniline) product 
from hydrogenation to NaSH 
without obtaining necessary 
permission of Board. 

 We have a valid consent of the board for the 
manufacturing of (Meta Chloro Aniline (MCA) from 
Meta Nitro Chloro Benzene by hydrogenation 
process.  

 To improvise the yield & purity of the product and to 
minimize the risk factors occurring due to high-
pressure process during hydrogenation, we had 
carried out route change for manufacturing of Meta 
Chloro Aniline (MCA) by NaHS (Sodium 
Hydrosulfide), which is well established and safer 
technology.    

 After your visit dated 07/01/2022, we have stopped 
manufacturing MCA by NaHS. 

 We also assure you that we will not manufacture 
MCA (Meta Chloro Aniline) using NaHS (Sodium 
hydrosulfide) till we obtain the necessary 
amendment in CCA/CTO for the same from 
competent authority/ GPCB. The undertaking 
regarding the same is attached as Annexure-XVI. 

2. Unit has not obtained Authorization 
for hazardous waste generated due 
to process route change of MCA 
(Meta ChIoro Aniline). 
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GPCB ID: 15014 Unit: Ankleshwar 

 

 

Sr. 
No. Reason of Closure Compliance / Clarification 

3. Unit has sent hazardous waste to 
outstate Receiver industry M/s DBL 
India Ltd (Dalmia Bharat Limited, 
Odisha) for which unit has not 
followed procedure for interstate 
transport and not intimated this 
Board before giving hazardous 
waste/co-processing waste to the 
transporter as per provision of 
HOWMR-2016. 

 We would like to mention that as per CCA/CTO 
granted, the hazardous waste (Inorganic Process 
Waste, Sch. I, Cat- 28.1) shall be disposed of by 
landfilling at TSDF site of BElL.  Please note that 
majority of our dispatch for hazardous waste has 
always been to BEIL only at TSDF site for 
landfilling.  However, we found a better option for 
the disposal the same waste by co-processing at 
cement industries. Also, as per GPCB circular 
dated 04/06/2021 regarding "Multiple Waste 
Disposal Mode", recovery/ utilization/ co-
processing is considered as a better option for 
waste disposal than landfilling. Copy of the GPCB 
circular is attached in Annexure VIII.  Hence, we 
had been sending only some of the waste under 
Cat-28.1 to cement industries for co-processing. 
Manifest has been generated on GPCB-XGN 
website for each and every of these dispatches.  

 The same had also been intimated to the board 
through our letters earlier. The copies of said letter 
are enclosed as Annexure-IV. 

 Now, as per the direction given by you, we will 
dispose off all the inorganic Process waste by 
landfilling at TSDF site of BEIL as per the CCA/CTO 
granted to us. We will apply for necessary 
amendment for any changes in mode of disposal of 
Hazardous waste if required. The notarized 
undertaking regarding the same is also submitted 
by us and is uploaded at tag s.UNT in GPCB XGN.  

Attaching the same in Annexure-XXIV. 
4. This Board has not received copy 7 

of manifest from out state Receiver 
industry M/s DBL India Ltd (Dalmia 
Bharat Limited, Odisha) as per 
provision of HOWMR-2016. 

 Please be noted that, copy-7 of manifest is to be 
submitted by DBL India Ltd (Dalmia Bharat Limited, 
Odisha) as per provision of HOWMR-2016. 

 We would like to mention that, every single dispatch 
to M/s DBL India Ltd (Dalmia Bharat Limited, 
Odisha) has been done via online manifest system 
through GPCB-XGN. Also, we have maintained all 
the dispatch records on gate register and as well as 
weighing slip. All the details have already been 
shared with inspection notice reply dated 
16/03/2022.  
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 Also, we used to ensure that M/s DBL India Ltd 
(Dalmia Bharat Limited, Odisha) has received the 
material based on sign and/or stamp of M/s DBL 
India Ltd (Dalmia Bharat Limited, Odisha) on the 
Receivers’ copy of Manifest. 

 5 copies of every manifest generated has been 
given to transporter at time of leaving factory, and 
2 copies of each manifest generated is kept for our 
records.   

 We have also requested M/s DBL India Ltd (Dalmia 
Bharat Limited, Odisha) through an email regarding 
the copy-7 of the manifest. The copy of our email to 
M/s DBL India Ltd (Dalmia Bharat Limited, Odisha) 
is attached as Annexure-V.  

 It seems that Receiver industry, M/s DBL India Ltd 
(Dalmia Bharat Limited.) did not send copy-7 to  
GPCB.  

5. As per GPS record it is seen that 
tanker GJ-06-ZZ-6221 has left the 
premises of M/s. Chemie Organic 
Chemicals (I) Pvt. Ltd. at about 
16:30 hrs on 23.12.2021 and has 
gone towards highway near Panoli 
GIDC area, taken rounds in this 
area and GPS is then stopped at @ 
11:41 PM on 23.12.2021,thus Unit 
has not used GPS mounted vehicle 
till its final destination and no record 
of GPS tracking for the hazardous 
wastes disposed by the unit has 
been submitted for tanker no. GJ 06 
ZZ 6221 of date-23/12/2021. 

 As per our previous replies with respect to the 
inspection notices, we have sent the waste through 
GPS enabled tanker by generating manifest on 
GPCB XGN website. 

 Copy of manifest pertaining to tanker GJ-06-ZZ-
6221 is enclosed in Annexure-XIV 

 After GPCB visit on 07/01/2022, we have started 
keeping all the GPS records for the hazardous 
waste transporting vehicles. 

 We hereby are attaching some of the GPS-tracking 
details for the different trucks as Annexure-VI. 

 Additional GPS tracking data of each and every 
hazardous waste dispatch post from January-2022 
onwards is available at our unit. 

6. Unit is unable to furnish details 
regarding GPS of any hazardous 
waste movement from their unit. 

 We always ensured that all the waste was disposed 
by generating manifest of every dispatch, and 
uploading it on GPCB XGN website.  Also, we have 
maintained all the dispatch records on gate register 
and as well as weighing slip.   

 We have started maintaining the records of GPS 
tracking since the last inspection visit by GPCB 
officials in January-2022, as per their advice.  
Hence, we have attached the GPS data of last few 
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transits in Annexure–VI (already mentioned in 
Point-5) for your ready reference.  

 Additional GPS tracking data of each and every 
hazardous waste dispatch from January-2022 is 
available at our unit. 

7. Unit has not submitted CCTV 
footages for time period from 
13/12/2021 to 06/01/2022 

 We would like to mention that we keep the records 
for CCTV footage. However, the cable of CCTV was 
broken on 13/12/2021 due to construction work 
within the unit. The same has been repaired on 
07/01/2022 and now the CCTV is working 
continuously.  This was confirmed during your visit 
to our factory. The copy of invoice for the repairing 
of the same is enclosed as Annexure-VII.   

 Hence, the CCTV was not working during 
13/12/2021 to 06/01/2022. The latest footage of the 
CCTV enclosed in Pen drive/ CD has already been 
submitted by us with previous inspection notice 
replies dated 12/01/2022. 

8. Unit was not using online manifest 
system for the disposal of spent 
H2SO4 and sent through tax 
invoices only. 

 Spent H2SO4 have always been dispatched to 
authorized end-users with whom we have updated 
MOUs, CCA and valid Rule-9 Application.  At 
various time intervals, such MOUs, CCA and Rule-
9 copies have been uploaded on the Xgn-link, and 
submitted with our responses.  

 From January-2022 onwards, we are using online 
manifest system for the disposal of Spent H2SO4 for 
every tanker dispatch.  As an illustration, attached 
as Annexure-VI GPS tracking data of such tankers. 

 Additional GPS tracking data of ALL tankers post 
January-2022 is available at our unit. 

9. Unit has not obtained authorization 
for disposal of co-processing waste. 

 We would like to mention that as per CCA/CTO 
granted the hazardous waste (Inorganic Process 
Waste, Sch. I, Cat- 28.1) shall be disposed of by 
landfilling at TSDF site of BElL. Please note that 
majority of our dispatch for hazardous waste under 
Cat-28.1 has always been to BEIL only at TSDF site 
for landfilling.  However, we found a better option 
for the disposal the same waste by co-processing 
at cement industries. Also, as per GPCB circular 
dated 04/06/2021 regarding "Multiple Waste 
Disposal Mode", recovery/ utilization/ co-
processing is considered as a better option for 

Remove Watermark
Wondershare
PDFelement841434

http://cbs.wondershare.com/go.php?pid=5239&m=db


GPCB ID: 15014 Unit: Ankleshwar 

 

 

Sr. 
No. Reason of Closure Compliance / Clarification 

waste disposal than landfilling. Hence, we have 
been sending only some of the waste under Cat-
28.1 to cement industries for co-processing via 
generation of manifest for each and every dispatch. 
We have intimated the board through our letters 
earlier. The copies of said letter are enclosed as 
Annexure-IV (already mentioned in point-6). 

 The copy of GPCB circular dated 04/06/2021 is 
enclosed as Annexure-VIII. 

 Now, as per the directions given by the GPCB 
officers during the previous visit, we will dispose of 
all the inorganic process waste by land filling at 
TSDF site of BElL only as per the CCA/CTO 
granted to us till we obtain the necessary 
amendment for any changes in mode of disposal. 
We have also submitted the notarized undertaking 
regarding the same along with the previous 
inspection notice reply dated 15/02/2022. Attaching 
the same in Annexure-XXIV. 

10. During inspection, it is observed that 
huge quantity of MS/ HDPE drums 
(total @ 250 nos. of 200 lit. capacity 
each) filled with intermediates/ 
residues without any nomenclature 
are stored haphazardly within unit 
premises in internal roads of unit in 
open near various manufacturing 
plants. 

 The drums containing the intermediates & waste 
water observed at few places of the plant were 
temporarily stored in open during transit from 
process pant to the dedicated storage area due to 
sudden leakage of storage tank and/or 
maintenance work to be done at respective plants. 
All these drums have been shifted to the storage 
area and we assure you such drums will be not be 
kept in open area in future. Photographs for the 
same are already been submitted along with our 
letter dated 12/01/2022 which is uploaded at tag 

EXTRA in GPCB XGN on 18/01/2022.  Also 
attached herewith the photographs for your 
reference in Annexure – II 

11. No specific logbook/ record is 
maintained for this hazardous waste 
stock generation-disposal. 

 Attached in Annexure-IX data of past three months 
hazardous waste generation-disposal for your 
ready reference. Post your visit dated 16/03/2022, 
we have started to maintain separate logbook for 
each category of hazardous waste stock 
generation-disposal. 

12. During inspection on dated 
03/02/2022, it was observed that 
unit has not obtained authorization 

 As discussed in point-9, please note that majority of 
our dispatch for hazardous waste has always been 
to BEIL only at TSDF site for landfilling. However, 
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for disposal of co- processing waste 
(as mentioned in manifest) from the 
Board and used the tanker no: GJ-
06-TT-8555 for disposal of co- 
processing waste and movement of 
this tanker is suspicious illegal 
movement, also not furnished 
details of GPS. 

we had been sending only some of the hazardous 
waste under Cat-28.1 for co-processing in cement 
industries and had also intimated the board through 
our earlier letters dated 20/01/2021. The copies are 
enclosed as Annexure-IV (already mentioned in 
Point-6 & 9).  

 Also, as per GPCB circular dated 04/06/2021 
regarding "Multiple Waste Disposal Mode", 
recovery/ utilization/ co-processing is considered as 
a better option for waste disposal than landfilling 
(enclosed in Annexure- VIII). Hence, we had 
sending some of the waste to cement industries for 
co-processing via generation of manifest for each 
and every dispatch. 

 As per the instructions during the inspection, we 
immediately stopped the disposal of hazardous 
waste through co-processing till we obtain the 
necessary amendment for any changes in mode of 
disposal of hazardous waste required. The 
notarized undertaking regarding the same is also 
submitted by us and is uploaded at tag s.UNT in 

GPCB XGN. Also attached herewith a copy of the 
undertaking in Annexure-XXIV.  

 As for this particular tanker in mention, GJ-06-TT-
8555, manifest was generated in GPCB XGN on 
22/12/2021, and tanker was dispatched to M/s DBL 
India Ltd’s (Dalmia Bharat Limited, Odisha) facility 
in Orissa as mentioned clearly in the manifest.   

 We even received a receiver’s copy with stamp of 
Dalmia Cement Bharat Ltd, and sign by their 
representatives that the tanker was unloaded at 
their Orissa site.  (enclosed as Annexure-XIV) 

 Lastly, we also received a Tax invoice no. 1141 
dated 01/01/2022 for the said tanker, as further 
proof that the tanker reached Dalmia Cement 
Bharat Ltd’s facility in Orissa. (enclosed with 
Annexure-III) 

 Later, we got to know about illegal activities of 
Sangam Enviro Pvt. Ltd., who was the authorized 
dealer of M/s DBL India Ltd (Dalmia Bharat Limited, 
Odisha) and appointed by them. (Enclosed 
Authorization letter given by in Annexure-X).   
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 Immediately, we blacklisted all business with 
Sangam Enviro Pvt Ltd.  Copy of email sent to 
Sangam Enviro Pvt Ltd informing of the same is 
enclosed in Annexure-XI. 

 Further, we have intimated Jhagadia Police Station 
through our letter dated 27/01/2022 (enclosed as 
Annexure-XII) regarding the tanker -. GJ-06-TT-
8555 not being unloaded at M/s DBL India Ltd 
(Dalmia Bharat Limited, Odisha)  

 Then, we informed the same to M/s DBL India Ltd 
(Dalmia Bharat Limited, Odisha), as Sangam Enviro 
Pvt. Ltd was nominated by Dalmia Bharat Limited 
as authorized dealer w.r.t. arrange the transporter.  
Copy of email attached as Annexure-XIII. 

13. As per the letter of Police 
Commissioner's Office, Surat City 
unit has disposed off Hazardous 
waste chemical into Amlakhadi 
through tanker no. GJ-06-TT-8555 

 As per our records, Tanker No. GJ-06-TT-8555 was 
dispatched to M/s DBL India Ltd (Dalmia Bharat 
Limited, Odisha), to their Orissa site.   

 Manifest No. 1490508 generated through online 
manifest system in GPCB XGN on 22/12/2021 also 
reflected the same.   

 Arrangement of transportation was made by 
Authorized dealer of M/s DBL India Ltd (Dalmia 
Bharat Limited, Odisha). i.e. Sangam Enviro Pvt. 
Ltd.  who was to arrange for hazardous waste 
collection, transportation and co-processing 
consultancy service charges.   

 The supporting document regarding the same is 
enclosed as Annexure-X (Dated: 24.05.21. & 
Dated: 13.11.21). 

 Further, we also received a Tax invoice no. 1141 
dated 01/01/2022 for the said tanker, as proof that 
the tanker reached Dalmia Cement Bharat Ltd’s 
facility in Orissa (enclosed with Annexure-III).   

 Later, It was reported that hazardous waste 
material did not reach M/s DBL India Ltd (Dalmia 
Bharat Limited, Odisha)’s site.  Upon getting 
information of the same, we immediately blacklisted 
all business with Sangam Enviro Pvt Ltd.  Copy of 
email sent to Sangam Enviro Pvt Ltd informing of 
the same is enclosed in Annexure-XI. 
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  Further, we have intimated Jhagadia Police Station 
through our letter dated 27/01/2022 regarding the 
the same. (Enclosed in Annexure-XII).  

 Finally, we informed the same to M/s DBL India Ltd 
(Dalmia Bharat Limited, Odisha)as Sangam Enviro 
Pvt. Ltd was nominated by Dalmia Bharat Limited 
as authorized dealer w.r.t. arrange the transporter.  
Copy of email attached as Annexure-XIII. 

 Even the honorable Ahmedabad High Court Of 
Gujarat in the judgement of Mayank Jayant Shah 
Versus State of Gujarat stated that “The 
communication on record suggests that the letter of 
Authorisation was given by Dalmia to Sangam, 
whereby Sangam was authorized to provide the 
work of collection, transportation of hazardous 
waste material to Dalmia Cement Bharat Limited 
plants at Odisa, Karnataka and Bihar…….it was the 
responsibility of the transporter to take waste 
products to its destination.  The petitioner company 
or the petitioner himself would have no knowledge 
of any misdeed of the transporter.  The liability 
would lie on the company which engages the 
transporter and it is the duty of the transporter to 
see that the waste product reaches plant or to its 
destination.” 
Attached relevant extract from the judgement in 
Annexure XXV 

14. During inspection on dated 
16/03/2022, it was observed that as 
per responsibility of sender of 
Hazardous waste, unit has not 
ensured that the hazardous wastes 
have reached its intended 
destination through GPS tracking 
system. 

 As, discussed in point-13, Sangam Enviro Pvt. Ltd. 
was appointed by M/s DBL India Ltd (Dalmia Bharat 
Limited, Odisha) as a  facilitator to arrange for 
Hazardous waste collection, transportation and co-
processing consultancy service charges.   

 It is to be noted that Sangam Enviro Pvt. Ltd. has 
been nominated by M/s DBL India Ltd (Dalmia 
Bharat Limited, Odisha). The supporting document 
regarding the same is enclosed as Annexure-X 
(Dated: 24.05.21. & Dated:13.11.21) Hence, tax 
invoices are issued by Sangam Enviro Pvt. Ltd. and 
manifest details contains the name of the 
transporter. 

 Every single dispatch of hazardous waste has been 
done via online manifest system through GPCB-

15. Transporter details mentioned in 
manifest and that mentioned in tax 
invoices are found contradictory. 

16. GPS tracking of hazardous waste 
disposed through M/s. Sangam 
Enviro Pvt. Ltd. is not ensured by 
the unit and unit is unable to furnish 
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details regarding any GPS records 
for movement of hazardous wastes. 

XGN. Also, we have maintained all the dispatch 
records on gate register and as well as weighing 
slip. All the details have already been shared with 
inspection notice reply dated 16/03/2022. 

 Also, we used to ensure that M/s DBL India Ltd 
(Dalmia Bharat Limited, Odisha) has received the 
waste and that it reached its intended destination 
based on sign and/or stamp of Dalmia Bharat 
Limited on the Receivers’ copy of Manifests. 

  Receiver’s copy of manifest for Tanker No. 
GJ06ZZ6221 & GJ06TT8555 (enclosed as 
Annexure-XIV). 

 After your visit dated 07/01/2022, we have started 
keeping the records of GPS tracking and hereby 
attaching few illustration details of hazardous waste 
transportation for the disposal in Annexure-VI. 
(already mentioned in point-6, 9 & 12) 

 Additional GPS tracking data of all waste 
dispatches post January-2022 is available at our 
unit. 

 
As advised in the revocation letter, we have also paid Rs 50 Lacs to Gujarat Pollution Control 
Board by RTGS on 5th April, 2022.  Attached in Annexure-I copy of the proof of payment, and 
and letter submitted to GPCB informing of the same.  

Here, we are submitting followings documents & details as per your requirements for the 
revocation of Closure order; 

 
Sr. 
No. Details Compliance 
1.  Form of revocation Application Annexure-XV 
2.  Reasons for Closure and Compliance status Mentioned Above 
3.  Notarized Legal Undertaking for compliance of 

closure direction 
Annexure-XVI 

4.  Notarized Legal Undertaking for trial 
revocation 

Annexure-XVII 

5.  Notarized Legal Undertaking confirming that 
no hazardous waste for co-processing will be 
dispatched till necessary amendment from 
GPCB is sought 
 

Annexure-XXIV 

Remove Watermark
Wondershare
PDFelement891439

http://cbs.wondershare.com/go.php?pid=5239&m=db


GPCB ID: 15014 Unit: Ankleshwar 

 

 

6.  Bank Guarantee as per policy worth INR 2.5 
Lakh in favor of Gujarat Pollution Control 
Board payable at Gandhinagar and valid up to 
30/04/2023. 

Annexure-XVIII 

7.  Monthly return (Form D2) Refer Annexure-XV-A 
8.  Annual Report (Form D5) Refer Annexure-XV-B 
9.  Power & Water Supply disconnection letter, if 

applicable 
Power disconnection letter 
Annexure-XXIII 

10.  Copy of PAN Card of Industry and authorized 
person along with authority letter by company 
secretary 

Refer Annexure-XIX 
Authority Letter not applicable as 
it is to be signed by director only 

11.  Company Profile Annexure-XX 
12.  List of Share Holders & Directors with DIN 

number 
List of Share Holders & Directors 
along with DIN No. attached as 
Annexure-XXI 

13.  ROC Codes/ Details Annexure-XXII 

Looking to the above clarifications, we humbly request you to revoke the closure order 
at your earliest. 

We hope the above clarification is adequate and please intimate us in case you need 
further clarifications. We also ensure you for the full compliance to the direction of 
GPCB and our best effort for pollution control and environment preservation.  

Looking forward to your prompt and favorable action. 
Thanking You 
Sincerely Yours, 

For, CHEMIE ORGANIC CHEMICALS (INDIA) PVT. LTD. 

 
Authorized Signatory 
Encls.: 

Annexure- I : NEFT proof of payment of Rs 50 lacs and covering letter to 
GPCB for proof of payment of Rs 50 lacs with received proof 

Annexure -II : Photographs of the drums with proper nomenclature. 
Annexure- III : Tax invoice no. 1141 dated 01/01/2022 

Annexure- IV : Intimation letters regarding co-processing waste dated 
20/01/2022  

Annexure- V : Copy of email to M/s. Dalmia Bharat Limited w.r.t. copy-7 of 
manifest 

Annexure- VI : GPS tracking records 
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Annexure- VII : Copy of CCTV repair invoice 
Annexure- VIII : GPCB circular dated 04/06/2021 
Annexure- IX : Details of Hazardous waste generation & disposal 
Annexure-X : Letter from Dalmia Bharat Limited dated 24/05/2021 & 13/11/2021 

Annexure-XI : Copy of email to Sangam Enviro Pvt. Ltd. w.r.t. terminating 
contracts 

Annexure-XII : Intimation letter dated 27/01/2022 to Jhagadia Police Station 

Annexure-XIII : Copy of email to Dalmia Bharat Limited w.r.t. termination of 
contracts with sangam Enviro Pvt. Ltd. 

Annexure-XIV : Received copy of manifest from Dalmia Bharat Limited  
Annexure- XV : Application for Revocation of Closure Order  

Annexure-A : Form D2 
Annexure-B : Form D5 

Annexure-XVI : Notarized Legal Undertaking for compliance of closure direction 
Annexure-XVII : Notarized Legal Undertaking for trial revocation 
Annexure-XVIII : Copy of Bank Guarantee worth Rs. 2.5 lakhs 
Annexure-XIX : Company PAN Card 
Annexure-XX : Company Profile 
Annexure-XXI : List of Directors with DIN number 
Annexure-XXII : ROC Codes/ Details 
Annexure-XXIII : Water & Power disconnection letters 

Annexure-XXIV : 
Notarized Legal Undertaking confirming that no hazardous waste 
for co-processing will be dispatched till necessary amendment from 
GPCB is sought 

Annexure-XXV : Extract from the judgement Mayank Jayant Shah Versus State of 
Gujarat 

Copy To,  
Regional Office,  
Gujarat Pollution Control Board,         
Ankleshwar Cleaner Technology Development Center Building (ARAIL), 
1st Floor, Plot No: 1501, GIDC Estate, 
Ankleshwar - 393 002, Dist: Bharuch. 
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Transaction Details

Transaction Details For 352008001

Additional Details

Account Number

Bank Name

Branch Name

Account Name

Customer Name

Branch Tax ID Number

352008001

CITIBANK

MUMBAI INDIA

CHEMIE ORGANIC CHEMICALS (I)PVT

CHEMIE ORGANIC CHEMICALS (I)PVT LTD

--

Amount

Bank Reference

Branch Number

Statement Date

Customer Number

-5000000.00

3152500687

835

04/05/2022

352008

Currency

Value Date

Entry Date

IBAN Number

Customer Reference

INR

04/05/2022

04/05/2022

--

09520AOIYHK

Field Name Value

Product Type Funds Transfer

Payment Details UTR CITIH22095704680

Beneficiary Account/ID 10325062238

Beneficiary Name/Address GUJARAT POLLUTION CONTROL BOARD

Beneficiary Bank Account/ID SBIN0001355

Beneficiary Bank Name/Address GANDHINAGAR

Posted Time 17:13:25

Legal Text
We have Debited your Account.
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